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Report on the compliance status of Environmental Clearance granted to M/s Rizvi 

Land Developments Pvt Ltd for  “Residential and Commercial Project with SRA 

Scheme at Village, Kolekalyan, Santacruz, Mumbai  

 

1.0 PREAMBLE  

 

In OA No. 144 of 2017, Hon’ble NGT (WZ) vide order dated  16.02.2023, has passed 

following direction:  

 

“ 5. Since the Applicants have leveled allegations against the Respondent No. 

7/Project Proponent with respect to non-compliance of EC conditions, which are 

being claimed to have been complied with by the learned Counsel for the 

Respondent No. 7, we deem it appropriate to direct the Regional Officer of the 

MoEF&CC, Nagpur to verify the fact as to whether the claim being made by 

the Respondent No. 7 in respect to the compliance having been made, is correct 

or not. We expect that this verification would be done within a period of one 

month from today and the report to that effect shall be submitted to us. “  

 

Accordingly, the project was inspected on 08.03.2023. Shri. Shabhaz, Project Manager and 

Shri Anthony, Architect of the project were present.   

 

2.0 ABOUT THE PROJECT 

2.1 Environmental Clearance:  Environmental Clearance was granted by the SEIAA vide 

letter No. SEAC-2011/CR-760/TC.2 dated 23.01.2012 to M/s Rizvi Land Developments 

Pvt Ltd for the Residential  cum Commercial Projects with S.R . Scheme at Kokalyan, 

Santacruz (E), Mumbai.  

 

The project consists of construction of nine Rehab buildings of G+7  and two sale 

buildings of 2 B +G+8.  The project Proponent (PP) has constructed five Rehab buildings  

with G +7 and One Sale building with Wings A, B & C. Occupancies obtained for all the 

above except Wing-C of sale building.  No construction activity noticed at the site. The 

validity of the EC was has already lapsed. 
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PP has informed that the configuration was slightly changed [addition of one floor in sale 

building] after the approval by Civil Aviation and SRA, however, the total built up area is  

only  30,306.44  sqm against the 58,741.32 sqm permitted under the EC. According to the 

Architect certificate (Annexure-I) submitted by the PP, the built up area is 30,306.44  sqm. 

 

Fig: Google imagery of the site 

2.2 Sewage Treatment:  It is noted that PP has provided two STPs at the site [ one near 

A-2 and another near A-6] and according to the  information and copy of the completion 

letters submitted by PP, initially, STP with 215 KLD was installed for Rehab buildings 

A-3, A-4 A-5 and A-6 and after completion of A-2, the 100 KL STP was installed. PP 

informed that STPs were installed at the cost of Rs 42 lakhs however, most of the tenants 

of Rehab buildings have opposed to run the plant which resulted in malfunctioning and 

inoperable therefore Rs 20 lakhs has been spent for repair and maintenance.   

The 100 KL STP was not in operation, the residents also reported that the STP was not 

operated for long time.  PP responded that the STP could not be operated due to the 

objection by the residents about noise and odor problem. The sewage  is discharged in to 

sewer line. Further, part of STP has been located in the pathway near A-3 & A-6.  

PP has not installed STP for the sale building and the sewage from sale building is 

directly discharged into Sewer line.  

PP informed that work order for installation of STP of 160 KLD has been already issued 

and about 50 % materials were received at the site. The reason for the delay is as the 
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project area has high density slum. Components of STP viz two number of filters were 

seen at the site.  

During the visit, PP has shown the dual pipeline for the reuse of treated sewage of 

flushing, however, it is not used since the STP is not in operation.   

As per the Consent order of MPCB, 60% recycled for secondary purposes such as toilet 

flushing, air conditioning, cooling tower make up, firefighting etc. and remaining shall 

be utilized on land for gardening and connected to the sewerage system provided by 

local body. Since PP is not complying with the consent condition,  MPCB  need to take 

further action. 

2.3 Solid Waste Management:, PP has installed two OWC-135 kg capacity each, one 

for rehab building and one for sale building. The OWC installed at rehab building was 

not in operation, the residents also reported that the OWC was not operated for long 

time.  PP responded that it could not be operated due to the objection by the residents 

about odor problem. 

2.4 Green Belt Development: PP informed that since part of construction [four Rehab 

building and one sale building] are yet to be constructed and the entire site have slum, 

the green belt could not be developed for the even the completed portion.  PP has 

submitted green belt development plan and undertaking to provide green belt once the 

construction is completed. Copy of the green belt development plan is enclosed at 

Annexure-V. According to the Plan,   there are 68 trees exists on site and proposed to 

carry out plantation in an area of 2440 sqm., total number of trees to be planted is 350.  

PP should have completed plantation in the completed portions.  Noted that PP has 

retained few plants and planted few ornamental plants. The area shown for proposed 

plantation in the green belt development submitted by PP, has other facilities like STP, 

OWC etc,.  

2.5 Environmental Monitoring: PP has produced reports on Ambient Air, Noise, Soil 

and Ground water, monitored during the construction period [2017- 2018] . All the 

parameters were within the limit except the  day time noise level which was slightly 

higher than the limit-55.4 dB (A) against 55 dB (A). 

After the site visit and based on the information provided by the Project Manager and 

Architect during the visit and additional documents submitted, the compliance status of 
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environmental safeguards in the project is given in this report.  There are certain non- 

compliances/ partial compliances of EC conditions noticed which attracts action by SEIAA 

as per the S.O 637 (E) dated 28.02.2014. Copy enclosed at Annexure- XXI. 

 

3.0  Compliance Status of EC conditions  

Sl No. Condition  Compliance Status 

(i) Project proponent submitted 

designs showing improved 

ventilation by increasing the 

opening in the passage from 0.90 

m to 1.50 m and displacing  the 

staircase accordingly to provide 

adequate light and ventilation to 

the lift lobby. Local authority 

should ensure this while 

approving the plans. 

PP has informed that approval of SRA 

was obtained vide letter no 

SRA/ENG/3242/HE/PL/AP dated 

19.06.2018. The opening in the passage 

in rehabilitation building was measured 

and found to be 1.57 m.   

 

 

 

   

Fig: Passage area of Rahab building Fig: Lift lobby area of Rahab 

building 

 

(ii) This environmental clearance is 

issued subject to land use 

verification. Local authority / 

planning authority should ensure 

this. This environmental clearance 

issued with respect to the 

PP informed that the land is reserved for 

residential purpose as per D.P. of 

Municipal Corporation of Greater 

Mumbai (MCGM) and accordingly SRA 

has approved the plan.  
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environmental consideration and it 

does not mean that State Level 

Impact Assessment Authority 

(SEIAA) approved the proposed 

land use. 

(iii) The height, Construction built up 

area of proposed construction shall 

be in accordance with the existing 

FSI/FAR norms of the urban local 

body & it should ensure the same 

before approving layout plan & 

before according commencement 

certificate to proposed work. ULB 

should also ensure the zoning 

permissibility for the proposed 

project as per the approved 

development plan of the area. 

PP informed that the construction is as 

per the approval.  

It is noted that the configuration as per 

the EC  is G+7 for rehab buildings and 

2B+G+8 for sale building with 58,741.32 

sqm. As per the SRA approval submitted 

by the PP, Rehab building with G+7 

floors and Sale buildings with 2 B +G 

+9F  with built up area of   55644.13 

sqm was permitted. PP has constructed 

Rehab building with  seven floors and 

sale building with nine   floors. 

PP has informed that one floor added on 

sale building after the approval by Civil 

Aviation and SRA, however, the total 

built up area is  only  30,306.44   sqm 

against the 58,741.32 sqm permitted 

under the EC. According to the Architect 

certificate (Annexure-I) submitted by 

the PP, the built up area is 30,306.44  

sqm. 

Though the built up area is within the 

EC limit, the PP should have 

intimated the change to SEIAA as per 

the EC condition No. xlvi. 
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(iv) “Consent for Establishment” shall 

be obtained from Maharashtra 

Pollution Control Board under Air 

and Water Act and a copy shall be 

submitted to the Environment 

Department before start of any 

construction work at the site. 

Noted that Consent to Establish was 

obtained from the State Pollution 

Control Board vide letter no.BO/RO 

(HQ)/Mumbai/CE/CC-04 dated 

09.01.2012.  

Consent to Establish was revalidated 

vide letter no Format 1.0/ JD (WPC) / 

UAN No.  0000127092 /CR / 

2207000958 dated 20.07.2022.  Copies 

are enclosed at Annexure-II and III. 

PP informed that the CTE was 

submitted to the Environment 

Department before start of  construction 

work. PP has no supportive 

documents on the above.  

(v) All required sanitary and hygienic 

measures should be in place 

before starting construction 

activities and to be maintained 

throughout the construction phase. 

No construction activity noticed at the 

site, According to PP, the construction 

was carried out from April, 2012 to 

December, 2018 and during the period, 

required sanitary facilities were 

provided during the construction period.   

(vi) Project proponent shall ensure 

completion of STP. MSW 

disposal facility, green belt 

development prior to occupation 

of the buildings. No physical 

occupation or allotment will be 

given unless all above said 

environmental infrastructure is 

installed and made functional 

including water requirement in 

Noted that out of nine rehab buildings 

and two sale buildings, five Rahab 

buildings and one sale building with 

wings A, B & C  have been constructed. 

Occupancies obtained for all the above 

except wing-C of sale building.  

Further, noted that PP has provided two 

STPs at the site [ one near A-2 and 

another near A-6] and according to the  

information and copy of the completion 
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Para 2. Prior certification from 

appropriate authority shall be 

obtained. 

letters submitted by PP, initially, STP 

with 215 KLD was installed for Rehab 

buildings A-3, A-4 A-5 and A-6 and 

after completion of A-2, the 100 KL 

STP was installed. PP informed that 

STPs were  installed at the cost of Rs 42 

lakhs however, most of the tenants of 

Rehab buildings have opposed  to run 

the plant which resulted in 

malfunctioning and inoperable therefore 

Rs 20 lakhs has been spent for repair 

and maintenance.   

The 100 KL STP was not in 

operation, the residents also reported 

that the STP was not operated for 

long time.  PP responded that the 

STP could not be operated due to the 

objection by the residents about noise 

and odor problem. The sewage is 

discharged in to sewer line.  

The STP and OWC are located just 

adjacent to the building and part of 

STP has been located  in the pathway  

near A-3 & A-6.  

 

Fig: Part of STP in pathway 
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PP has not installed STP for the sale 

building and the sewage from sale 

building is directly discharged into 

Sewer line.  

PP informed that work order for 

installation of STP of 160 KLD has 

been already issued and about 50 % 

materials were received at the site. The 

reason for the delay is as the project 

area has high density slum. 

Components of STP viz two number of 

filters were seen at the site.  

Similarly, PP has installed two Organic 

Waste Convertor (OWC)-135 kg 

capacity each, one for rehab building 

and one for sale building. The OWC 

installed at rehab building was not in 

operation, the residents also reported 

that the OWC was not operated for 

long time.  PP responded that it could 

not be operated due to the objection 

by the residents about odor problem. 

PP should address the issues and put 

both the STP and OWC into 

operation in consultation with 

MPCB. PP should consider locating 

the STP well away from the 

buildings/ pathway.  

PP informed that the physical 

occupation was given in June 2017 for 

rehab buildings A4,  A6 and A3, in 
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October 2017 for A5 , in Feb, 2020 for 

A2 and March, 2020 for Sale buildings( 

Wings A& B), after installation of STP 

and MSW facility and put into 

operation. According to the letter of the 

STP supplier, the STP with 215 KL 

capacity was put in operation from 

October, 2017 and 100 KL ST P was 

put in use from September, 2018.  Copy 

of the letters from the STP supplier are 

enclosed at Annexure- IV & V. 

PP informed that NOC for water supply 

has been obtained for Sale building on 

31.10.2015, for A-3, A-4, A-5 and A-6 

building on 02.08.2016, for A-2 on 

24.01.2018.  Copies in Marathi were 

submitted. 

   

Fig: OWC for 

Rehab building  

Fig: OWC for Sale 

Building 

Fig: Filters purchased for  the 

proposed STP 

(vii) Provision shall be made for the 

housing of construction labour 

within the site with all necessary 

infrastructure and facilities such 

as fuel for cooking, mobile toilets, 

No construction activity noticed at the 

site. However, there is a camp in the 

site and according to PP, 15 families are 

staying in the camp.  PP informed that 

drinking water, fuel for cooking are 
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mobile STP, safe drinking water, 

medical health care, crèche and 

First Aid Room etc. 

provided. PP informed that the labors 

use public toilet facilities available 

adjacent to the site.  

According to PP, though the 

construction was completed in 

December, 2018, the labour camp is 

retained for STP work.  

The labour camp is very poorly 

maintained and PP should provide 

separate toilet facilities for the labors 

camp.  

  

Fig: Labour Camp 

(viii) Adequate drinking water and 

sanitary facilities should be 

provided for construction workers 

at the site. Provision should be 

made for mobile toilets. The safe 

disposal of wastewater and solid 

wastes generated during the 

construction phase should be 

ensured. 

No construction activity noticed at the 

site. Reported that adequate drinking 

water and sanitary facilities were 

provided for workers on site during the 

construction period from 2017- 2018.   

 

(ix) The Solid Waste generated should 

be properly collected and 

segregated. Dry/inert solid waste 

Noted that dust bins are provided for 

collection of waste from operation 

phase.  PP informed that the solid waste 
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should be disposed off to the 

approved sites for land filing after 

recovering recyclable material 

generated is properly collected and 

segregated.   Organic waste composter 

has been installed for converting wet 

waste into manure. Reported that non-

biodegradable waste are given to 

recyclers. 

The details of OWC are dealt at  

Condition No. (vi) above.  

(x) Wet garbage should be treated by 

Organic Waste Converter and 

treated waste (manure) should be 

utilized in the existing premises for 

gardening. And. No wet garbage 

will be disposed outside the 

premises. Local authority should 

ensure this. 

(xi) Arrangement shall be made that 

waste water and storm water do not 

get mixed. 

The Storm water drains and sewer lines 

are separately provided on site.  

The resident of Rehab building 

informed that often there is overflow of 

sewage and produced photos and video. 

PP informed that the residents throw all 

waste into the sewer thus cause 

blockage and overflow. 

This issue need to be seriously 

addressed by the PP. A compliance 

report in this regard shall be 

submitted to MPCB, SEIAA and this 

Office within two months. Any 

failure will attract action from 

SEIAA as per S.O 637 (E) dated 

28.02.2014.  
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Fig: Blockage removal from sewer line Fig: Storm water drain 

(xii) All the topsoil excavated during 

construction activities should be 

stored for use in horticulture/ 

landscape development within the 

project site. 

PP informed that a top soil generated 

could not be used as the entire site had 

slums on it. The excess were disposed 

at Village Bhayanderpada (Ovala), 

Thane with the approval of MCGM. 

Copy of the approval is enclosed at 

Annexure- VI. 

(xiii) Additional soil for leveling of the 

proposed site shall be generated 

within the sites (to the extent 

possible) so that natural drainage 

system of the area is protected and 

improved. 

According to PP, natural drainage 

system of area is not disturbed.  The 

construction is done by taking 

advantage of natural contour. 

(xiv) Green Belt Development shall be 

carried out considering CPCB 

guidelines including selection of 

plant species and in consultation 

with the local DFO/ Agriculture 

Dpt. 

Partially Complied. PP informed that 

since part of construction [four Rehab 

building and one sale building] are yet 

to be constructed and the entire site 

have slum, the green belt could not be 

developed for the even the completed 

portion.  PP has submitted green belt 

development plan and undertaking to 

provide green belt once the construction 
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is completed. Copy of the green belt 

development plan is enclosed at 

Annexure-VII According to the Plan,   

there are 68 trees exists on site and 

proposed to carry out plantation in an 

area of 2440 sqm., total number of trees 

to be planted is 350.  

Noted that PP has retained few plants 

and planted few ornamental plants.  

PP should have completed plantation 

in the completed portions. Further, 

the area shown for proposed 

plantation in the green belt 

development submitted by PP, has 

other facilities like STP, OWC etc,.  

PP should   revise the green belt 

development plan and submit to 

SEIAA, MPCB and  IRO, MoEFCC 

and ensure plantation with native 

species. 

   

Fig: Plants at the site including ornamental plants 
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(xv) Disposal of muck during 

construction phase should not 

create any adverse effect on the 

neighboring communities and be 

disposed taking the necessary 

precautions for general safety and 

health aspects of people, only in 

approval sites with the approval of 

competent authority.  

According to the PP   the construction 

waste was  disposed as per MCGM’s 

guidelines by paying the royalty. Copy 

of approval is enclosed at Annexure-IV. 

(xvi) Soil and ground water samples will 

be tested to ascertain that there is 

no threat to ground water quality 

by leaching of heavy metals and 

other toxic contaminants. 

The soil and water sample from the 

project site is tested from NABL 

accredited laboratory. As per test report 

there is no presence of heavy metals in 

the soil and ground water. Copy of the 

monitoring reports are attached at 

Annexure-VIII & IX. 

(xvii) Construction spoils, including 

bituminous material and other 

hazardous materials must not be 

allowed to contaminant 

watercourses and the dumpsites for 

such material must be secured so 

that they should not leach into the 

ground water. 

 

 

 

PP informed that hazardous wastes were 

not generated in this activity. However, 

the disposal of the same if any generated 

in future shall be done as per CPCB 

/MPCB norms applicable to hazardous 

waste. 

 

 

(xviii) Any hazardous waste generated 

during construction phase should 

be disposed off as per applicable 

rules and norms with necessary 

approvals of the Maharashtra 

Pollution Control Board. 
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(xix) The diesel generator sets to be used 

during construction phase should be 

low Sulphur diesel type and should 

conform to Environments 

(Protection) Rules prescribed for air 

and noise emission standards. 

 

 

 

 

No DG set noticed at the site. 

According to PP,  D.G. sets are not 

provided on site as 24 hr electric supply 

is available 

 

(xx) The diesel required for operating 

DG sets shall be stored in 

underground tanks and if required, 

clearance from concern authority 

shall be taken. 

(xxi) Vehicles hired for bringing 

construction material to the site 

should be in good condition and 

should have a pollution check 

certificate and should conform to 

applicable air and noise emission 

standards and should be operated 

only during non-peak hours. 

PP informed that the PUC certificate 

was mandatory for the vehicle carrying 

construction material and site in-charge 

used to check the same.  PP has 

produced a copy of PUC obtained in the 

year 2017 as a supportive document. 

Annexure -X. 

(xxii) Ambient noise levels should 

conform to residential standards 

both during day and night. 

Incremental pollution loads on the 

ambient air and noise quality should 

be closely monitored during 

construction phase. Adequate 

measures should be made to reduce 

ambient air and noise level during 

construction phase, so as to 

conform to the stipulated standards 

by CPCB/MPCB. 

PP has produced copy of the  reports on 

noise levels as well as air pollution 

monitored during the construction 

period, through MoEF recognized 

laboratory. The day time noise level 

was slightly higher than the limit-55.4 

dB (A) against 55 dB (A). 

Copy of the monitoring reports are 

enclosed at Annexure- XI & XII. 
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(xxiii) Fly ash should be used as building 

material in the construction as per 

the provisions of Fly Ash 

Notification of September 1999 

and amended as on 27th August, 

2003. (The above condition is 

applicable only if the project site is 

located within the 100 Km of 

Thermal Power Stations) 

PP has informed that fly ash containing 

bricks (AAC Type) were used for 

construction and copy of invoice 

produced is enclosed at Annexure- 

XIII.  

 

(xxiv) Ready mixed concrete must be 

used in building construction. 

PP has informed that Ready mix 

concrete was used for building 

construction.  Copy of invoice for 

procurement of RMC from L&T, 

Lafarge and skyway is submitted. 

Annexure-XIV. 

(xxv) The approval of competent 

authority shall be obtained for 

structural safety of the buildings 

due to any possible earthquake, 

adequacy of firefighting 

equipment’s etc. as per National 

Building Code including measures 

from lighting. 

PP has submitted Structural Safety 

certificate. Annexure-XV. 

 

 

(xxvi) Storm water control and its re-use 

as per CGWB and BIS standards 

for various applications. 

Noted that PP has provided collection 

tank for the rainwater from roof top. 

Reported that the collected water is 

utilized for flushing purpose. The over 

flow of the tank is connected to the 

Municipal Storm Water drains.  
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(xxvii) Water demand during construction 

should be reduced by use of pre-

mixed concrete, curing agents and 

other best practices referred. 

PP informed that pre-mixed concrete, 

curing agents were used as a measure for 

reducing water demand.  

(xxviii) The ground water level and its 

quality should be monitored 

regularly in consultation with 

Ground Water Authority. 

PP informed that the water requirement 

during construction phase was met 

through tanker supply and there is no 

drawl of ground water.  

(xix) The installation of the Sewage 

Treatment Plant (STP) should be 

certified by an independent expert 

and a report in this regard should 

be submitted to the Ministry before 

the project is commissioned for 

operation. Treated effluent 

emanating from STP shall be 

recycled / reused to the maximum 

extent possible. Treatment of 100% 

gray water by decentralized 

treatment should be done. 

Discharge of unused treated 

effluent shall conform to the norms 

and standards of the Maharashtra 

Pollution Control Board. Necessary 

measures should be made to 

mitigate the odour problem from 

STP. 

Partially Complied. PP has provided a 

letter on installation and commissioning 

of STPs submitted by the supplier.   

As per the records, PP has not 

submitted the certificate of independent 

expert on installation of STP to 

Ministry. 

During the visit, PP has shown the dual 

pipeline for the reuse of treated sewage 

of flushing, however, it is not used 

since the STP is not in operation.   

As per the Consent order of MPCB, 

60% recycled for secondary purposes 

such as toilet flushing, air conditioning, 

cooling tower make up, firefighting etc. 

and remaining shall be utilized on land 

for gardening and connected to the 

sewerage system provided by local 

body. Since PP is not complying with 

the consent condition, MPCB need to 

take further action. 

 

249



18 
 

(xxx) Local body should ensure that no 

occupation certification is issued 

prior to operation of STP/MSW 

site etc. with due permission of 

MPCB. 

PP informed that OC was granted in 

June 2017 for rehab buildings A4,  A6 

and A3, in October 2017 for A5 , in 

Feb, 2020 for A2 and March, 2020 for 

Sale buildings( Wings A& B), after 

installation of STP and MSW facility 

and put into operation. According to the 

letter of the STP supplier, the STP with 

215 KL capacity was put in operation 

from October, 2017 and 100 KL ST P 

was put in use from September, 2018. 

(xxxi) Permission to draw ground water 

shall be obtained from the competent 

Authority prior to 

construction/operation of the project. 

PP informed that they are not drawing 

any Ground water at the site. 

 

(xxxii) Separation of gray and black water 

should be done by the use of dual 

plumbing line for separation of 

gray and black water. 

Not Complied. PP has not provided 

dual plumbing system for grey and 

black water separation. 

 

(xxxiii) Fixtures for showers, toilet flushing 

and drinking should be of low flow 

either by use of aerators or pressure 

reducing devices or sensor based 

control. 

Not Complied. PP informed that being 

a SRA project, this condition is not 

complied in respect of Rehab buildings, 

however, water efficient sanitary 

fixtures have been provided for Sale 

building.  Noted that tap and showers 

provided in Sale building are not low 

flow. 

(xxxiv) Use of glass may be reduced up to 

40% to reduce the electricity 

consumption and load on air 

conditioning. If necessary, use high 

Noted that the use of glass is less than 

40% 
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quality double glass with special 

reflective coating in windows.  

(xxxv) Roof should meet prescriptive 

requirement as per Energy 

Conservation Building Code by 

using appropriate thermal 

insulation material to fulfill 

requirement. 

According to PP, the Roof was 

provided as per the prescriptive 

requirement specified in Energy 

Conservation Building Code Roofing 

material: Total 8” thick (Slab + 2” 

Brick bat Coba + China Chips flooring).  

(xxxvi) Energy conservation 

measures like installation of 

CFLs/TFLs for lighting the areas 

outside the building should be 

integral part of the project design 

and should be in place before 

project commissioning. Use CFLs 

and TFLs should be properly 

collected and disposed off/sent for 

recycling as per the prevailing 

guidelines/ rules of the regulatory 

authority to avoid mercury 

contamination. Use of solar panels 

may be done to the extent possible 

like installing solar street lights, 

common solar water heaters 

systems. Project proponent should 

install, after checking feasibility, 

solar plus hybrid non-conventional 

energy source as source of energy. 

PP has provided a Solar PV panels for 

common area lighting. The LED lights 

are provided in common area of each 

building. The CFL are provided outside 

the building.  
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Fig: Solar panel, LED lights 

(xxxvii) Diesel power generating sets proposed 

as source of backup power for 

elevators and common area 

illumination during operation phase 

should be of enclosed type and 

conform to rules made under the 

Environment (Protection) Act, 1986. 

The height of stack of DG sets should 

be equal to the height needed for the 

combined capacity of all proposed DG 

sets. Use low sulphur diesel. The 

location of DG sets may be decided 

with in consultation with Maharashtra 

Pollution Control Board. 

No DG set is noted during the site 

visit. 

PP informed that the D.G. sets are 

not provided on site as 24 hr electric 

supply is available. 

 

 

(xxxviii) Noise should be controlled to ensure 

that it does not exceed the prescribed 

standards. 

During night time the noise levels 

measured at the boundary of the 

building shall be restricted to the 

permissible levels to comply with the 

prevalent regulations. 

 

Repetition of Condition No. (xxii) 
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(xxxix) Traffic congestion near the entry and 

exit points from the roads adjoining 

the proposed project site must be 

avoided. Parking should be fully 

internalized and no public space 

should be utilized. 

Partially Complied. Noted that the 

site is approachable by 12m wide 

road and the entry and exits are on 

the internal road.  According to PP, 

204 parking has been provided 

against requirement of 193 for sale 

building and required 186 

parking area for Rehab building 

will be provided along with 

remaining Rehab buildings. 

Photograph on the parking facilities 

are given below: 

    

Fig: Parking in Sale Building 

  

Fig: Parking in Rehab Building 

(xl) Opaque wall should meet 

prescriptive requirement as per 

Energy Conservation Building 

PP informed that they have used 6 inch 

Autoclaved Aerated Concrete Blocks and 

additional 2 inch of plaster resulting in 
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Code, which is proposed to be 

mandatory for all air-conditioned 

spaces while it is aspirational for 

non-air-conditioned spaces by use 

of appropriate thermal insulation 

material to fulfill requirement. 

the U value of 0.56 w/m20k for the 

effective insulation against the Heat gain. 

(xli) The building should have adequate 

distance between them to allow 

movement of fresh air and passage 

of natural light, air and ventilation. 

The distance between two Rehab 

buildings were measured and it was 

found to be 4.5 m  

 

(xlii) Regular supervision of the above 

and other measures for monitoring 

should be in place all through the 

construction phase, so as to avoid 

disturbance to the surroundings. 

PP informed that the site in-charge, was 

responsible for regular supervision on 

environmental measures during the 

construction phase. 

(xliii) Under the provisions of 

Environment (Protection) Act, 

1986, legal action shall be initiated 

against the project proponent if it 

was found that construction of the 

project has been started without 

obtaining environmental clearance. 

As per the Google imagery, the 

construction was initiated around April, 

2012, after the grant of EC. 

 

 

(xliv) 

(l) & 

(lii) 

Six monthly monitoring reports 

should be submitted to the 

Department and MPCB  and 

Ministry. 

PP reported that the six-monthly 

Compliance Monitoring Reports to 

Regional Office, MoEF&CC Nagpur, 

Env. Dept. Govt. of Maharashtra and RO 

MPCB has been submitted. Copy of the 

acknowledgements are enclosed at 

Annexure-XVI & XVII.  
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(xlv) A complete set of all the 

documents submitted to Dept. 

should be forwarded to the MPCB. 

PP informed that all relevant documents 

were submitted to MPCB while applying 

Consent to Establish and accordingly 

they have granted Consent to Establish 

vide consent no. BO/RO 

(HQ)/Mumbai/CE/CC-04 dated 

09.01.2012 and Revalidation of Consent 

to Establish 

(xlvi) In the case of any change(s) in the 

scope of the project, the project 

would require a fresh appraisal by 

this Department. 

PP informed that the project needs 

amendment in EC as adjoining plot is 

added in the layout however there is no 

construction on the adjoining plot.  

(xlvii) A separate environment 

management cell with qualified 

staff shall be set up for 

implementation of the stipulated 

environmental safeguards. 

Not Complied. PP informed that at 

present project head himself is managing 

environment issues, however, the 

separate Cell will be formed to look 

after the  Environmental Management. 

(xlviii

) 

Separate funds shall be allocated 

for implementation of 

environmental protection 

measures/EMP along with item-

wise breaks-up. These cost shall be 

included as part of the project cost. 

The funds earmarked for the 

environment protection measures 

shall not be diverted for other 

purposes and year- wise 

expenditure should reported to the 

MPCB & this department. 

PP informed that Rs.187 lakhs has been 

earmarked as Capital cost for EMP and 

Rs 84 lakhs has been spent so far on the 

following:  

1.  Site Sanitation            - 2 Lakhs  

2.  Health checkup           -1 Lakh  

3. Envtl. Monitoring        -4 lakhs 

4   STP                             - 62 lakhs 

5. OWC                  -15 Lakhs 

     Total                          - 84 Lakhs  

PP informed that year- wise 

expenditure was not submitted to 

MPCB & Env. Dept. as the project is 

still under progress.  
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(xlix) The project management shall 

advertise at least in two local 

newspapers widely circulated in 

the region around the project, one 

of which shall be in the Marathi 

language of the local concerned 

within seven days of issue of this 

letter, informing that the project 

has been accorded environmental 

clearance and copies of clearance 

letter are available with the 

Maharashtra Pollution Control 

Board and may also be seen at 

Website at 

http://envis.maharashtra.gov.in 

PP has issued advertisement in two local 

newspapers Navshakti and Free Press 

Journal, however the seven day clause 

was not followed. 

Copy of the advertisements in English 

and Marathi are  enclosed at Annexure-

XVIII & XIX. 

(li) A copy of the clearance letter shall 

be sent by proponent to the 

concerned Municipal Corporation 

and the local NGO, if any, from 

whom suggestions/representations, 

if any, were received while 

processing the proposal. The 

clearance letter shall also be put on 

the website of the Company by the 

proponent. 

PP informed that copy of EC was sent to 

concerned Municipal Corporation, 

however, could not provide any 

acknowledgement. 

(lii) The proponent shall upload the 

status of compliance of the 

stipulated EC conditions, including 

results of monitored data on their 

website and shall update the same 

periodically.It shall simultaneously 

The EC and compliance status for the 

period April 2022- September 2022 has 

been uploaded on Company Website. 

http://rizvi.com/wp-

content/uploads/2017/10/EC_Rizvi.pdf 
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sent to the Regional Office of

MoEF, the respective Zonal Office

of CPCB and the SPCB. The

criteria pollutant levels namely;

SPM, RSPM. SOz,NO,, ( A mb ient

level as well as stack emissions) or

critical sectoral parameters.

indicated for the project shall be

monitored and displayed at a

convenient location near the main

gate of the company in the public

domain.

(liv) The environmental statement for

each financial year ending 3l't

March in Form-V as is mandated to

be submitted by the project

proponent to the concemed State

Pollution Control Board as

prescribed under the Environment

(Protection) Rules, 1986, as

amended subsequently, shall also

be put on the website of the

company along with the status of

compliance of EC conditions and

shall also be sent to the respective

Regional Off,rcers of MoEF by e-

mail.

PP informed that Environmental

Statement for the last year has been

submitted to MPCB through online portal

and has submitted copy of the same.

Copy of the Environmental Statement is

enclosed at Annexure- XX.

\6
(E.Thirunavukkarasu)

Sci' E

A,8L9
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ESSAARG:arr- P

eachrl(ials r.i.js t!iters p,a,.- rers +91 22 zau 7722
+91 22 2684 7744

To,
Director,
Integrated Regional Offlce (West Central Zone),
Mlnlstry of Environment, Forest and Cllmate Change,
Cround Floor, East wing, Netv Secretariat Buildin&
Civll lane, Nagpur, Maharashtla - 440001

Sub; Area Statement for Amendnlent / Expansion in EC for Restdential cumCommercial pro'ect wirh SRA Schenre ar vlllage Xof eUfyan,ianlcruz 1f;,Munrbai.by RIZVI UIND DEVELOPMENTS pW. rto. '- ' -- "

Dear Sit',

This is stated rhat our clie[t developing the above said property. The areastatement for the earlier EC, constructed area and proposedioiat nultt-up areaare given in following rable,

Proposed Total Built U,
Area (m2) as per earlier
EC vide letter no. SEAC-

2011, / CR.7 60 /T c.Zdaaed

ConstructioIl
status of work

(mr)

Date: 04.03.2 02 3

Proposed area as per
Amendment / Expansion

(m'l
23.O7.20t2

58,7 41.32

58,7 47.32 m1 (Existing ECI
+30,545.69 m: [Proposed) =

89,287.01 n):

Thanking you,
You rs taithfully,
For: Essaar Grou

Ar. Leena Churi.
(cA/'2005/35s3Bl

E lcs 106. shivam square -"il'"i;".p;;t';'"1t"^lo"ol"^non"r, Easr Murnbsi - 4000se

r6

I

i 30,305.44
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Phone

Fax

24020781 I 24010437

24024068 I 24044532

MAHARASHATII.A POLLUTION CONTROL tsOARD
Kalpataru Point, 2nd, 3'd & 4th Floor,
Opp. Cineplanet, Near Sion Circle,
Sion (E), Mumbai-400022.

Email :

Visit At :

mpcb@vsnl.net
h t at ri // nt pc h. l:!,!!1!

EIC No: MU-3069-ll
I nfrastructure Proj e ctllSI
Consent No. BO/RO(HQ)/Mumbai/CE/CC- O A Date: OJl01/2012

Corsent to Establish under Section 26 ofthe Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 and Authorization / Renewal of Authorization ' uuder
Rule 6 of the Hazardous Wastes (Management, Handling & Transboundry

CONSENT is hereby granted to,

M/s. Bizvi Land Developments Pvt.Ltd,
CTS No: 6422, 642217-3t, $42J, 642311-6, 6424-L, 6424-8, 6424"811-4, 6424.C,
6424-Ct1-3, 6426, 64261t-tI , 6421 , 642711-16,62494, 6429N1-1t, 737A, 7374,

7375,7376A,7376A/1,16,'.t377,',?379,731911.3, ?381, ?381/1-16,7382,738211-3,
7394, 739411-6,7396, 7396/1-6, 7400, 7401(pt), '1402, 140A1-77,7403A, 7403AJ1-
47 , 14038, 7 403D, 7 403Dt1-20, 7 408,',l 4081t-6, 7 437 , 7 4A71r-53, 7 438,743811-7 ,

'1440,'t440ll-t4,7441.744U1-14,7448,74481t-1',t,7451,74511r-l1,Vilage
' Kolekalyan, Behlnd kalina Church, Kalina, Santacruz @), Muurbai.

loeated in the area declared under the provrsions of the Water Act, Air act and
Authorization under the provisions of HW(M&H) Rules and amendments thereto
subject to the provisions of the Act and the Rules arrd the Orders that may be made
further and subjeci to the following tcrms and conditions:

For development of land / plot as new construction activities of residential cum
commercial project under Sfi,A Schemc named as M/s, Rizvi Laud Developments
Pw.Ltd, C?S No; 6422. 642211-31, 6423, 642311-6, $424-A,6424-P, A424-Bl1-4, 6424-
c, 6424-Cfi-8, 6426, 6426tr.t'.t, 6427, C427 /t.r$, 62494, 6429A/1- 17, 7370, 737 4, 7376,
7376A, 1316At1-16, 7377, '.t379, 7819/1-3, ?381. 7381/1-r6, 7362, W\A14, 7394,
't394lL-6,7396,7396/1.6,7400,7401(pt),7402,7402fi"17,'l4ogA,,'?40ts411-47,74088,
7405D, ',7 403D/7-20, 7408, 74U8/1-6, 7437 , 7 43111-53, '.l488, 74381t-7 , 7440, 7 44011-14,
7 441,, 7 44L11"14, '1448, 7 44811,-)7 , '1451, 7 451/1-ll,yillage Kolekalyan, Behind kalina
Chruch, Kalina, Santacruz (E), Mumbai on total plot area of 16,429.84 sq.mtre,
Proposed BUA (As per FSI) of 4I,027.16 sq.mtrs & Total Coustruction BUA of
68,741.48 sq.mtrs including utilities of residential cum commercial project under
SRA Scheme as per construction commenccment certificate issued by local body.

This project requires Enwironment Clearance under EIA Notilication dtr 14/09/2006
of ilIoEF, GOI as amended on dt: 1/1212009. Therefore the effeetive date of this
consent to Establish shall be from thc d&te of obtaining Environment Clearance
from Competent authority by the projsct proponent.

SRO Mumbai Illlnd/Ora/L.S.U01057 152

27

w

A-v

The Consent tar Establish is grantcd for a pcriod up to:
Cotnndssioning ofthe Project or 6 years whichever is earlier.

1.

&{
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Z. CONDITIONS UNDER WATER ACT:

Ai 
-tfr" 

auly quantity of sewage efflnent hom construction project shall not exceed

466.0 M3.

(ii) Sewage Effluent Treatment: The applicant shall provide comprehensive treatment

"y-.t"fr 
u" is warranLed with refer€lce to influer:t quality and operale and rtaintain

tire same continuously so ae to acltieve Lhe quauly of treated efrluent to the following

standards,

H
Sue ended Solids
BOD 3
Fecal Coliform

Not to exceed 6.5 to 9.0
100
100 m

l{) rrgll

Not to exceed

s27de C Not to exceed
Not to exceed

6 Detergent

Floating malters

Besidual Chlorine Not to exceed
Not to exceed

Not to oxceed
Not to exceed

7

8 lcoo -_l-'u"rll(l ....

(iii)

(iv) Non-Hazardous Solid l{astes:
Treatment Disposal

Composting landfill site

Other Conditions (iltYing
1. Al1 acti.vities shall

1927 (16 of 1927),
(Prctccttun) Act, 1

aroa wherevet a

Construction Phase):
be in resonance with the provisions of Indian Forest Act'

Forest (Conservation) Act, lgao (69 of 1980) and Wildhfe
g72 (5i of 19?2), ancl special notification published for

pplicable and all the Environmental Statutes and

.[nsl]] uments
t- iltrir. Corr""ot to Establish is issued only ibr New Construction/Developing

(lonstt'uction Project purposes.

s. i{; q;";i"g u"iiritfu, 
"h"11 

b" 
"otn-"t'"ed 

in the area'unless appropriate" 
;;;;;i;""re obtained for a limited quarrving material required for

io*it""tio" of local residential housing and traditional road maintenance

,ro"k, prouia"a that such quarrying is not done on Forest Lande and the

material i8 not exported to the outside area'

a. ii".* shall be no felling of trees whether on Forest' Government' Revenue

or Private lands except as per prevailing ltu'les'

f. E*io"tion of Grouniwater fo" th" project shall require prior permission of

ihe State Ground Water Authority or othet relevant authorities' a8

applicable.
e. I.iear the activities that are related to water (lihe activity of water parks'
" ;;;;";";t and/or in the vicinitv of lake, Dissolved Oxvgen sha1l not be

Iess than 5 mglliter

SRO Mumbli UIndOra,4-, S V0 I 05? t 52

1

2

3
50O/100/1 ms/t.4
01 mgfl.

Type of Segregated soSr.No

1

2.

lid

STP Sludge

waste

lYel Garbage

qua Dtirl'l

- 890 -

1336

llay)

Drl'Garbago2.

L

5
0l rug/1.

SewageEffluentDisposal:Thetreatedd'omesticefflueutsl.rriilbciJ{t%recycledand
,*.oa-fo" fl,tatting, fire fightit g and cooling of Air rnnditiolets il(l remaining shall be

clischargecl to Municipal eewer. In no case, effluent shall lind its wav to any water

body directly/indirectly at any time.

flhe project proponent authorities shorild opt environmental friendly
i""i"oiori", like ozonation, uv treatment etc by replleing chlorinationl

3.

260



are, !6t Eieilei*€ dabld.&iT.irxia,.i,,

4. The

,,tioatmairi tdniil
,:riadt! : iiriilei

.'lf-{i!iill:rta iPdi,iLil

i (o-:rniitii':

:aa ntdei.l

rl:::-r]CMD

261



.tfdtda
l,lliiial'arr

262



,3

a). ThB applicant shall provide iooi* in the. chitnnef(dl,,dnil.iacilities such as.

:4, Thd:,.6xhaiis !.,lrot air .&dj,itra],c. ilh.iili::be,:iafi jddheit

!ry.Iiis.hdr-thanthe'uear-es-t.-ia]1estt:b.rritiiing
tli. discliaige int6.opbntririt,inrisith,reirlthaiino'iiiiii!..dni'it:liti:da;;i

e applicant shall rlirt.geneiat'd'anj, rtyp6r.;1 116rnrdous Wasie.

(vi)

etc.. for

,argoltlceg
:ad ..S: 1:;:t:814,.l iiti

t'r1ai6;Ui
, c6$itfiiitiiirirretititids]]:::

(v. ii) .ricrtltalitioitlirrfoi

adn i'dijteilli,:t I.,

r:theri:niiiBit lriihdllt iloi

SRO,Mumbri. IfhdloralL:S. tlo1 0.r? lri2
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:,Copil.toi:

Miir'biii:

Receitaal.aitn86rit,:feit tit*i

'Srr. No: No. ,Daie I)r'lu l t )rr
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 240L0706/24010437
F a* 240445321 4O24068/40235 16
Website: http://mpcb,gov.in
Emailr jdwater@mpcb.9ov.in ttrrry-\t7,

Kalpataru Point, 2nd and
4th floor, Opp. Cine Planet
Cinema, Near Sion Circle,
Sion (E), Mumbai-40O022

lnf rastructure/RED/L.S.l
No:' Formatl.O/JD (WPCyUAN No.0000127092/CR/2207000958 Oatet 2010712022

Your Service is Our Outy

Sub: Revalidation of Consent to Establish for Construction Residential Cum
Commercial Projects under SRA scheme,

Ref: 1. Application Submitted by SRO-Mumbai-ll

2. Earlier Consent to Establish having No, BO/RO(HQ)/N4umbai/CE/CC-04,
Dtd-09.01.2 012

3, SCN issued on 12.04.2022.

Your application NO. 14PCB-CONSENT-o000127092

For: grant of Consent to Establish (re-valjdation) under Section 25 of the Water (prevention
& Control of Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 and Authorization / Renewal ofAuthorization under Rule 6 of the
Hazardous & Other Wastes (Management & Transboundry Movement) Rules 2016 is
considered and the consent is hereby granted subject to the following terms and conditions
and as detailed in the schedule l,ll,lll & lV annexed to this order:

1, Consent to Establish is valid upto Commissioning of the unit or
upto-09.01,2027 whichever is earlier.

2. The capital investment of the project is Rs.75 Cr. (As per undertaking
submitted by pp),

\r*sv̂-

/QMS.PO6 F02l00
pm

Page 1 of 8

A-rTi

To,
M/s. RIZVI ESTATES AND HOTELS PvT LTD.,
6422,64221t-3t
,6423,6 423 I L-6,6424 A,
542 44,6 424-8 I t- 4,6424-C
,6424. Cl t-3,6426,64261 t-t7,
6427,6 427 I L-t6,62 49 A.6429 N L-
tt,7 37 0,7 37 4,7 37 5,7 37 6 A t
7376N1-L6,7377,7379,
7319/1-37381,
7 38tl t-t6,7 3A2,7 3AAL1,7 394,
7 39 4 I t-6,7 396,7 3961 t-6,7 4OO,7 4OLGT),
7 4O2,7 4O2l L-L7,7 4OtA,7 4O3NL-47,
7 4038, 7 403D,7 403D/1-207408,7408/1-6,
7 437 ,7 4371L-53,7 43a,
7 438n-7 ,7440,7440n-L4,744A,7 448n-L7 ,7
451,7451/1-11, VillageKolekalyan,Behind
Kalina Church, Kalina, Santacruz East-
Mumbai
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3, The Consent to Establish is valid for Revalidation of Consent to Establish for
Construction for Residential Cum Commercial Projects under SRA scheme.
named as M/s. RIZVI ESTATES AND HOTELS Pw LTD., 5422,642211'3L,6423'
6423tL-6,6424A,6424I,,6424-BlT-4,6424-C,6424- CIL-3,6426,
5 42 6 I L-17, 5 427, 6 427 I L - L6, 6249 A, 6 429 Al L- LL,7 37 O,
7 37 4,7 37 5,7 37 6 A,7 37 6 Al L-L6,7 37 7,7 37 9,
7 3L9 I t-37 3A1, 73 I 1/1- 15,7 382,7 342 I L-3,
7 394,7 3941L-6,7 396,7 3961L-6,7 4OO,7 401( PT ),740 2 ,7 4O2lL-r7 ,

7 4O3A,7 4O3All-47 ,7 403Ii, 7 4O3D,7 4O3D lL-2O7 4OA,7 4O8lL-6,7 437 ,

7 437 tL-53,743A,7 43811-7 ,744O,744O11-L4,7448,144A1L-ll ,7 451,7451/1-11'
VillageKolekalyan,Behind Kalina Church, Kalina, Santacruz East-Mumbai on
Total Plot Area of 15429 Sq.Mtrs
for construction BUA ot 5874L.32 Sq.Mtrs as per EC granted
dated-23,01.2012 including utilities and services

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

5, Conditions under Air (P& CP) Act, 1981for air emissions:

6. Conditions under Solid Waste Rules, 2015:

Conditions under Hazardous & Other Wastes (M & T M) Rules 2015 for
treatment and disposal of hazardous waste:

7

587 41.3215 42 9.00Environmental Clea ra nce issued
dtd-23.01.2012

5 8 7 41,4815429.842 Consent to Establish dtd-09.01,2 012

Permission Ohtained PIot Area (Squtr) BUA (Squtr)

NA NA1 Trade effluent Nit

As per
Schedule - |

The treated effiuent shall be 60%
recycled for secondary pu rposes
such as toilet flushing, air
conditioning, cooling tower make
up, firefighting etc. and remaining
shall be co n n ected to the
sewerage system provided bY

local body

Domestic
effl u ent

4662

Sr
Aro

Permitted
(in CMD)

Standards toDescription

1 [ns per Schedule -lls-1 DG Set- 450 KVA

- lAs per Schedule -llc1 DG Set- 400 KVA

Description of stack / Standards to be achievedStack ,\ro, source

Used as soil manure890 Kg/Day OWCWet Garbage1

D isposa I Authorized recyclersDry Ga rbage 1336 Kg/Day2

Sr No fype Of WasteQuantity & UoM Treatment Disposat

NA
Quantity lloM Treatment DisPosalSr No Category No,

/QMS.PO6_F02l00
o. pm

Page 2 of 8

Sr.IVo

1

Disposal

Number of
Stack
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8, The Board reserves the right to review, amend, suspend, revoke etc, this consent and
the same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities.

10. PP shall extend the existing B.G. of Rs.5.0 Lakhs and obtain additional B.G.of Rs.5.0
Lakhs towards O&M of STP, OWC and compliance of conditions stipulated in EC and
Consent to Operate.

11, The treated effluent shall be 60% recycled for secondary purposes such as toilet
flushing, air conditioning, cooling tower make up, firefighting etc. and remaining shall
be utilized on land for gardening,

12. Project Proponent shall install online monitoring system for the parameter pH, SS, BOD
and flow at the outlet of STP.

13. Project Proponent shall provide Organic waste digester with composting facility or
biod igestor with composting facility.

14. Project Proponent shall comply the Construction and Demoljtion Waste Management
Rules, 2016 which is notified by Ministry of Environment, Forest and Climate Change
dtd.29/03/2016.

15. The project proponent shall make provision of charging of electric vehicles in atleast
40 % of total available parking area.

16. The project proponent shall take adequate measures to control dust emission and
noise level during constructron phase,

17. PP shall submit Bank Guarantee of amount of Rs.24.75 Lakhs (5 times of one term fees
x no. of year of violation). The same shall be forfeited as PP has not obtained
revalidation of consent to establish after 09.01.2017, thus violated the consent
conditions

18. PP shall obtain/Re-va lidated Environmental Clearance from competent authority for the
proposed activity, PP shall not take effective steps towards construction without
obtaining Environmental Clearance.

19. PP shall submit an affidavit in Boards prescribed format within 15 days regarding
compliance of C to E & Envjronmental Clearance/CRZ Clearance.

SiSa€d by: Dr. Y,B,Sout

Joint Dilr{tor OVPC)

: Maha r Cotrtrol Bo.rd
id

20_t2,07- ts't'

e6ee0a01
O24OeSc2
b042dc2d
c 6odbae3
e27.r522"1
?e f f2;0b
a2438eu0
?1200odc

100000.00 lrxNz rrz ooz+or Online Payment
2 100000.00 ltxtrrz z oz ooor a: 0210712022 Online Payment

Transaction TypeSr,NoAmount(Rs.)Transaction/DR.No. Date

o. pm
Page 3 of 8

Received Consent fee of -

1 2uL2l202L

/QMS.PO6_F02l00
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Copy to:

1. Regional Officer, MPCB, N4umbai and Sub-Regional Officer, N4PCB, N4umbai ll

- They are directed to ensure the compliance of the consent conditions,

They are directed to extend the exiting B.G.of Rs.5.0 Lakhs and obtain addition B G. of
Rs.5.0 Lakhs towards compliance of consent condition and also obtain and forfeit the- 
B.G. of Rs.24.75 Towards violation t.e.not of obtained re-validation of Consent to
Esta blish.

2. Chief Accounts Officer, l\4PCB,Sion, Mumbai

/QMS.PO6_F02i 00

pm
Page 4 of I
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SCHEDULE.I
h.lili^h. #^, -^h hl i h.6 ^f lirrlav D^llrr+i

1) Al As per your application, you have provided proposed primary, Secondary &
Tertiary. based Sewage Treatment Plants (STps) of combined capacity 5OO CMD
for treatment of domestic effluent of 466 CMD.

Bl The Applicant shall operate the sewage treatment plant (STp) to treat the sewage
so as to achieve the following standards prescribed by the Board or under Ep Act,
1986 and Rules made there under from time to time, whichever is stringent.

2l

Cl The treated domestic effluent shall be 60% recycled for secondary purposes such
as toilet flushing, air conditioning, cooling tower make up, firefighting etc. and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the sys[em
for the disposal of sewage or trade .effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board t-o take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.
The Applicant shall comply with the provisions of the Water (prevention &
Control of Pollution) Act,tg74 and as amended, and other provisions as
contained in the said act.

3)

4)

s) The Applicant shall provide Speclfic Water pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time.

1 pH 5_5-9.0

BOD 10

COD 50
4 TSS

5 NH4 N 5

6 N-tota I 10
1 Fecal Coliform less than 100

lndustrial Cooling, spraying in mine pits or boiler feed 0.00
2 Domestic pu rpose 582.00

3
Processing whereby water gets polluted & pollutants
are easily biodegradable 0.00

4
Processing whereby water gets polluted & pollutants
are not easily biodegradable and are toxic 0,00

pm
Page 5 of 8

3

20

t.fr.

/QMS.PO6_F02l00
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SCHEDULE-II
Terms & conditions for comDliance of Air Pollution Control:

1) As per your application, you have provided the Air pollution control
(APt)syitem and erected following stack (s) and to observe the following
fuel pattern-

2) The applicant shall operate and maintain above mentioned air pollution control

system, so as to achieve the level of pollutants to the following standards.

150 mg/Nm3

3)

4)

The Applicant shall obtain necessary prior permission for providing additional control

equipment with necessary specifications and operation thereof or alteration or

replacemena lteration well before its life come to an end or erection of new pollution

control equ ipment.

The Board reserves its rights to vary all or any of the condition in the consent, if due to

any technotogical improvement or otherwise such variation (including the change of

any control equipment, other in whole or in part is necessary),

SCHEDULE-III
Details of Bank Guarantees:

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional

officer at the respective Regional office within 15 days of the date of issue of consent.

# Existing gc oLtained fJr above purpose if any may be extended for period of
validity as above.

I

so2
0.068

Kg/Day4.50
DG

Set-450
KVA

Acoustic Enclosu res-1

0.068
Kg/Day

1

so24.5 0

H5D
0.t42
Kg/Hr

Acoustic Enclosu res-2
DG

Set-400
KVA

Stack
lVo,

APC System
provided/proposed

Stack Type Sulphur
Height(in of Content(in Poltutant Standard

mtr) Fuel %)
Source

CtoU or
09.01.2 02 7

CtoU or
09.01.2 02 7

Towards
compliance of

consent
condition

Extend the
existing

5.0
La khs

Consent to
Establish

CtoU or
09.0t.2021

CtoU or
09.01.2027

Towards
compliance of

consent
conditlon

Submlt within
15 days

5.0
Lakhs2

Consent to
Establish

CtoU or
09.01.2 0 2 7

CtoU or
09.01.2 0 2 7

Towards
violation that
not obtained

Re-validation of
CtoE

24.15
Lakhs

Submit within
L5 days3

Consent to
Establish

5r, Consent(CzEl
IVo. C2O/C?R)

Amt of
BG

lmposed

Subrnission
Period

Compliance
Period

Validity
DatePurpose of BG

/QMS.PO6_F02l00

pm
Page 6 of I

Total Particular matter Not to exceed

1
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BG Forfeiture History

BG Return details

SCHEDULE.IV

1

General Conditions:
The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise (pollution
and Control) Rules,2000 and E-Waste (l4anagement & Handling Rule 2011.
Drainage system shall be provided for collection of sewage effluents. Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow, No sewage shall be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage shall find its way other than in designed and provided collection
system.

Vehicles hired for bringing construction material to the site should be in good condition and
should conform to applicable air and noise emission standards and should be operated only
during non-peak hou rs.

Conditions for D,G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) lndustry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minjmum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A sujtable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

c) lndustry should make efforts to bring down noise level due to DG set, outside industrjal
premises, within ambient nojse requirements by proper sitting and control measures.

d) lnstallation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

2

3

4

5

1
Consent to
Establish

Submit
within 15

days

Towards
violation that
not obtained
Re-va lidation

of CtoE

Fo rfeitu re
B.G. of

Rs.24.75
Lakhs after
submission

Towards
violation that
not obtained
Re-validation

of CtoE

Amount
of BG

imposed

Amount of Reason of
BG BG

Forteiture Forfeiturc
Srno,

NA

Srno. Consent (C2E/C2O/C2R) Bc imposed Purpose of Bc Amount of BG
Returned

/QMS.PO5_F02l00
Pm TofB

Consent
(c2E/C20/C2R)

Submission Purpose of
Period BG

24.75
Lakhs
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f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, lndia on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

6 Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

7 Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB.

8 Applicant shall submit official e-mail address and any change will be duly informed to the
14 PC B.

9 The treated sewage shall be disinfected using suitable disinfection method.

10 The firm shall submit to this offrce, the 30th day of September every year, the environment
statement report for the financial year ending 3Lst march in the prescribed Form-V as per

the provision of rule 14 of the Environmental {Protection) Second Amended rule 1992.

11 The applicant shall make an application for renewal of the consent at Ieast 60 days before
date of the expiry of the consent.

/QMS.PO5_F02l00

pm
Page I of 8

This certificate is digitally & electronically signed.
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AJN

(SOLID WASTE MANAGEMENT DEPARTME NT)

To
M/s. Rizvi Estates & Hotels h/t. Ltd,
Rizvi House, l'r Floor, Hi[ Road,
Bandra (W), Mumbai - 400050.

Office of tbe Ex. Eng.(S.W,M.) Z-If L
iVICGM Buitding, 2"d Floor, 321 TpS
2, Nehru Road, Vile Parte (E),
Mumbai - 400 057

: :. :: l','.':.j ' 7s 1' ,' 2.0
Zs.-cr-zott

Sub :- Approval ofConstruction and Demolition Waste Management plan
for properry bearing CTS No. 6422,6422t1-3t,
6423,..............7458/t-t 1, 1459, 7 459/ t_29 of viltage Kole Kalyan,
Taluka Andheri, District Mumbai Suburban.

Ref: l) Your Application dsted 25,09.201g
2) Remarks of AE(SWM)IIIE u/no. AE/SWM/IVE/468

d1 25.09.2018
3) L.O.I u/no. SRA/ENG,LT3SIEXIPLILOI dated 05.08.2017
4) I.O.A u/no. SRA/XNG/3242IHE tpL/Ap dt,19.06.2018
5) Excavation Permission No. ACIDESK-w/MNI_/SR_ 37Sn0tA_$

dated 18.09.2018

6) Iinderteking fmm NIls Rizvi Estates & Ilotels pvt. Ltd.

- with reference to your application, the construction and Demolition waste Management plan
has been approved as per "construction and Demolition waste Rules 2016,, and you are allowed
to transport Excavatsd Earth Material from above site to the approved designated landfiI site
subject to following terms and conditions.

1. This approval is subject to the orders given by Hon. Supreme Court u/no. SLp (Civil) No.
D23708/2017 dated I 5.03.201 8.

2. You shall handle and transport Excavated Earth Material to the extent of700 Dress X 2.g3= l98l Cu. Mlr. only to designated unloading Site Survey No. 20g, (New 4/3) of village
Bhayanderpada (Ovda), Taluka Thanc, Dist Tlane.

3 You shall transport the Excavated Earth Mat€riar with proper pr€cautions and empioy adequate
measures safeguards to dispersal ofparticles through the air.

4' You have mentioned designated site for fi,ing and revering purpose. The Excavated Earth
Material shall be transported and deposited at this designated jti onty.

5 ln the event for any reason whatsoever, the consent given by the disposar site owner/ Authority
is revoked or the time limit for th€ disposar site has expired, in such oase, the deveroper sharlstop the transportation activiti€s. The deveroper shall submit revised construction and
demolition waste management plan along with required valid documents fbr revalidation of
€xisting Construction and Demolition Waste Management plan.

6' The Excavated Earth Materiar sha, be transported through your Transport contractor rvys. s BTransport . (by ,,e ofvehicl€s of M/s. Baraji Earthmovers.; as per the attached rist.

M t I NICI PAI, (]ORPORAT'I 0N O}' CREATf,,II, M tiM I}AI
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9

7. The deployed vehicles shall abide by all the R.T.O rules and regulations. You shall ensure that

the vehicle should be properly covered with tarpaulin or any other suitable material firmly to

avoid any escape/ fall of waste on road from moving vehicle. The body and wheels shall be

cleaned and washed thoroughly to avoid spreading of waste on road

8. The copy of approved Construction and Demolition Waste Management Plsn shall be

accompanied with eoch & every vehicle under this rpprovrl. The developer shall issue the

proper challan for each and every trip of vehicles and that shall be acknowledged at unloading

site. The developer shall maintain record of Excavated Earth Material transported and shall

make it available to MCGM officer or Monitoring Committee.

The approval granted hereto does not atrsolve the other approvals if required from the other

department of MCGM or other Government Authorities

In case of disputes, court matterc etc. related to the subject site/ land/ Property, this approval

cannot be heated as valid proof.

In case of any breach of condition is brought to the notice of MCGM officer or monitoring

committee, show cause notice will be issued and decision will be taken within one month as

expeditiously as possible which shall be binding on you / land owner'

This approval is not permission for excavation or permission for dumping but this is the

approval under Construction and Demolition Waste Management Plan for transportation of

Excavated Earth Mat€rial for unloading at designated unloading site'

The architecr / license engineer shall upload compliance report in respect to Construction &

Demolition waste management plan. Any breach will entitle the cancellation of building

permission and work will be liable to stop immediately

14. This Approval is Valid upto 17.11.2018

Executive li rrcer(SWMI Z,one-Ill tor,

t0

ll

12.

13.

4s
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MUNICIPAL CORPORATION OF GREA'I'ER MUMBAI
(SOLID WASTE MANAGEMENT DEPARTMENT)

a

U. No. Ex. Eng. / SWM / 839 / Z-ltt Dt.2'1.11.2019

OlTice ofExeculive Engineer, SWM Zone-lll
MCCM Building.2' Floor, i2l TPS

2, Nehru Road, Vile Parle (E),
Mumbai - 400 057

M/s. Rizvi Estates & Hotels Pvt. [,td.
Rizvi House, l'' Floor, Hill Road.

Bandra (W), Mumbai - 400050,

Subjectr Approval to Construction and Demolition Waste Management Plan for
Property bearing C. f.S. No. 7376lA' (Pt). 73'16 All,'13'16/8,7319.7382,
'1)94,'1400,740318, C, D of Village Kole-Kalyan, Taluka- Andheri, District

- Mumbai Suburban-

Reference: l) Your application A-27.11.2019
2) I.O.D u/no. SRA/ENC/324ZHryPUAP dt. 19.06.2018

3) LOI u/no. SRA/ENG/I735/HE/PLLOI & dar€d 05.08.2017

4) C.C. No. S RA/ENC|3242IHEIPU AP dt.2t.12.2018
5) Excavation Permission No. DLN/IvINL/ANDHERI/SR-35/20 I 9

dated 2l.l 1.2019

6) Undertaking duly signed, stamped & notarized on Rs. 200 stamp

paper

With reference to your application, the Constuuction and Demolition Waste Management

Plan submitted by you has becr approvcd as per "Constructiqn and Demojition Waste Management

Rules 2016" and you are allowed to tra$port Construction & Dcmolition wastE from construction site

to the unloading site suhjecr to follawing terms & conditions.

l. This approval is subject to tho orders given by Hon. Supreme 6ourt l,no. in SLP (Civil) No.
D237 08/20 | 7 dated. I 5.03.20 I 8.

2. You shall handle & transpon Construction & Demolition Wsstc / Excrvation Material to the
ertena of 200 Brass X 2.83 = 566 Cu. Mtr. Orly to the urloading site 8t Grl No. 40/9, Village
Vehele, TalukaBhivaldi, Dist. Thane. (M/s, S. B. Transport)

l. You shall ensure that proper barricading and enclosure are provided at construction site to avoid

escape of fugitive dust into the atmosphere, as well as its deposits to spread on street / footpaths /'

drains etc. as per the conditions of IOD / LOA. elc. issued by the planning authoriries. The
generated Construction and Demolition Waste shall be stored properly till its utilisation and it

should not be deposited on roads or foolpath.
4. ln the event for any reasor whatsoever, the consent given by the disposal sitc Owncr/Authority is

revoked or the time limit for the disposal site has expired, in such case, the devcloper shalt stop

ISWM C&D Permission]

@
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the transportation activities. The developer shall submit revised debris management plan along
with required valid documents for revalidation ofexisting debris management plan.

5, The construction & Dernolition waste shall be transponed through your Trarspon contracror.
6. The deployed vehicles shall abide by all the R.T.o. rules and regulations. you shall ensure rhat

the vehicles should be properly covered with tarpaulin or any other suitable material firrnly to
avoid any escape/ fall of waste on road from moving vehicle. The body and wheels shall be
cleaned & washed thoroughly to avoid spreading ofwaste on road.

7. The copy of approved Conshuction and Demolition Waste Management plan shall be
accompanied with each and every vehicle under this approval. The developer shall issue the
proper challan for each and every trip of vehicles and that shall be acknowledged by the authority
of unloading site. The developer shall maintain record of c & D material transporte.d and shall
make it available to MCCM or Monitoring Committee,

8. The approval is granted presuming that the papers submitted by the Applicants Owners are
genuine & for any dispute arising out of documents submitted by applicant pOA / Occupant /
owner will be held responsible for rraudulent practices the owner / applicant sha be liable for
actions as per rules.

9. This approval is not valid for the areas covered with Mangroves & cRZ. contravenrion of this
clause will attract prosecution under the Envirorment protection Act & other relevant Acts.

I0. The approval granted hcreto does not absolve the other approvals required from the other
department of M.C.C.M. OR Govemrnent Authorities.

I l. ln case ofdisputes, court matters etc. related to the subject site/land./propeny, this approval cannot
be treated as a valid proof.

12. Violation ofany condition stated above will attract the action as pcr the prevailing consrruction &
Demolition Waste Management Rules,2016 & MCGM may rcvoke this approval without
assigning any reason thereto.

13. This approval is not permission for excavation or pennission for dumping but this is the only
approval under CoNtruclion and Demolition Waste Management plan for transportation of
Construction & Demolition Waste for filling & levelling at designsted unloading site.

14. 'l'his Approval is vslid up to 20,12.2019

n,

*e
ve Engineer

(Solid Waste Management)
Zone - III (i/c)

ISWM C&D Permission]

GD
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A- v
CLEAR WATEf, RESEARCH & IilFNA PW.ITD.

'Wa rntka ewry drop af *rtat u .e pure"

Ref No . CWBt/Ref.2O2Ol01

1) Collection Tank & ftaw sewage transfer pumps
2) Aemtioa Tank

3) Tube settler& Sludge recirculation
4) Filter Feed pumps & M6F & ACF

5) Ultra Filtration System

TO WHOME SO EVER tT MAY CONCERN

M,/s Crearwater Research & rnfra pvt Ltd Airori, Navi Mumbai, compreted Design, Fabrications, suppry,
lnstallation and commissioninB of 2lsKLDsrp Recy€re prant for sRA buirdinB no A3.A4,A5,46 at Karina
215XLD sTP plant having fol,owing major Units

Date

at
Flu5h from to-l&2012

lnfluent e

Outlet treated water a is after UF

t5
T

Total Suspended Solids

6.5 - 8.5

200 mg/lTotal Suspended Solids

pH

BOD 250 mgll

COD 400 mg/l

pH 6.5-85

mg/l

BOD <30 mg/l

COD < 100 mg/l

Ro{d. Oif: No. 10, Whiwering pakn, pio! N0. 49. Ssdor-1g, Aioti, Navi Mw6ai400?08, Maharushba.
Te|. +91U2"21f31544 . aar No: i91-12-2j?31!45 . tibbsiF: wlwr.e€dinc.com ,

Faclo{y & !Yo*s ; 1st Floo,, Un:t No 5 Buiidng No.60. lndian Compound, Gundi%ti, Nsar Mankoli Naka,
On Mumbai- Nashik Highiray, Bhwardi-421302 r lel; 02i22662891 . Ernsil: o{dnfia@gmait.corn

Parameters Unit Treated Water

<?0

Parameters Unit Sewage

@
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& A-E
CTEAR WATER RESEANCH & IIIFRA PVI.LTD.

dated gtb Septemb€r 2018

TO WHOME SO EVER IT MAY CONCERN

"Wo mat@ ayary drop ol watoa uttta pure,,

fief No . CWRt/Ref.1819O7

M/s CLEAR WATER ., Airo,i, NaVimuI
commissionint ot 1oo r<LD srp Recrm 

ai' completed Design' Fabrications, supply, lnstallation and
rrauine rorro*i;8 m;;^'--' ' netycle plant for sRA buildinS no A2 at kalina . 1oo KtD srp plant

]l ::tte:troirank & Raw sewage transfer pumpsz, Aeration Tank
l) Tube5ettler & Sludge recirculdtion
4) Filter Feed pumps & MGF & ACF

pH
65-8.5

Totat Suspended Solids 200 mgll
BOD

250 mg/l
COD

400 mg/l

Toilet Flush from lO.09^2018

lnfluent Ana ts

Outlet treated water analysis after MGF

pH
6.5 - 8.5

Total Suspended Solids <20 mgll
BOD <30 mg/l
COD

< 100 mg/l

Regd.Off:No 10. h/h6per..9 pah piot No 49. Seclor_lg, Arrolj. Na{ Ilt ,n&i 400708. Irraharashtra
fel: +81-22.21131544 . Far Io: +91.22-2.t73.ti45 . Websih: r{r,!^,.osolinc.con

Faelory & Wo*s i 1st Floor. Unit t{o. 5. guild,ng*,o. 60, tndian Cofipou*, g,rUro,,:L ,**i f_rr*,On Mumbai. Nsshik Highwal Bhiwandi-41.!302 . fel; 02SZZ{O2S9a . Emaff, orint r6fg*it *n

41

Unit Sewag6

Unit Water
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ANNEXURE -IV

Landscape Details - RIZVI LAND DEVELOPMENTS pVT. LTD.

RG Area Details:

Proposed RG Required

Cost of the EMP

Annexure -tVlI

40

Details Information

2,215.OO m2

Proposed RG Area Provided 2,444,OO mz

No, of trees already planted 68 Nos

Total No. of trees to be planted

Capital Cost : 36 Lakhs

Common Name Scientific Name Quantity

Bahava Cassia Fistu la 8

Fox Tail Palm Wodyetia bifurcata 18

Bakul Mimusops Elengi 10

Ka ncha n Bauhinia purpurea
5

Sonmohar 3

Bottle Palm Roystonia spp 5

Gulmohar Delonix reg ia 3

Shevaga 2

Mango 14angifera ind ica 2

Neem Azadirachta indica 2

Terminalia catapa

Tamhan Lagerstroemia Flos-Regineae 1

Coconut 2

Supari Areca catechu 2

Ashoka Polyalthia longifolia 3

TOTAL 68

Existing Trees :

350Nos

Peltophorum pterocarpum

Moringa oleifera

Bada m 2

Cocos nucifera
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Proposed Trees to be planted:

S h irish Albizia Lebbeck 30

Sita Ashok Saraca Asoka 40

Satwin Alstonia Scholaris 40

Apta Bauhinia Racemosa 35

Panga ra Erythrina Indica 40

Fish tail palm Caryota Urens 50

Palas Butea Monosperma 35

Bahava Cassia Fistula 40

Tam han Lagerstroem i a Fl os - Reg i n ea e

TOTAL 3so

Common Name Scientific Name Quantity

40
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Proposed Landscape plani

t
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G" :.::fl.i}"yf.?:,:I: ::X',T,'lT::;H#.H':"',,",.:illl*,i;?jjH:ffiT::,*:'*:,F:f

R'cognl"d bv.Mlnbky ot EnYlto,,t.,,t' Fo'.'!& cflmrr' cxm.D ( oEF ) covt o,Indh*"**i,*o *r*,r , m', o.run o c*re.,ry

SOIL ANALYSIS REPORT

GEssc/PROl2Ol8.1 g / u h444

ANALYZED 8Y

@
i f -**.',*,g***.f n'r rppii"'|''ih'! h''

'qr,ffi 
*****#1ftffi*#.f#,#fi##mffij;..

6.uorr 
"Dr,*c Lrb b" oo{ o,,qrr6 r.omd*. ogto?l?oi, towolr}tt1t

Sample,/ Report No Report
Date 72.O4.2018

Name and Address of
Customer

MUMBAI.IA(R

RIZVI La ND DEVELOPMENTS PW TDt
T EtAG tKO tKAI, l"KA 5AN UZ E

5amp,e collected by Laboratory
[ocationSampli Soil Sample

Dste o, 06.04.20i8

07.04.2018

Date.Comptetion of
12.04.2018

Sampling procedsre

Parameter
Unit

P Site

As per the Reference
method

Sample MethodpH (1i5 5u5 pen5ioo)
7.24

F 5ec.AO, II I 7, noPageMoisture
2.2

AEC/ClsAP/s_2IE riect Ic3 Co nd ct tavity oc25 Mmhos/cm 3.6Organic Carbon (roc)
1.8

FAo, Sec. ll.s , Page no.gs
FAO1976 Sec I 11,3, Page No.73Cation Exchange Capacity

No.104

FAO1976 Sec lll,7-2, page

Available Nltrogen (as N)

Meq/100gm

me/ke 62.7 rAo1976 Sec llt,I, page

No.145Available phosphorus ( as pO4) nslke 124

74.2

Sec. lll.12-1, paga

76, sec. l . B-1, page

No. 157

No. 115

FAO 19
Availabte potassium(as 

K)

Sodium {as Na)
8.8 USEPA/SW/846/7@A8
BOL

(DL: 2) usEP A/5W /846/7OOO8

Copper (as Cu)

Zinc ( as Zn)
mglkg

mc,/kg

ms/ke

BOt
Dl:2.5 USEPA/SW 845/7OOO8

fotal Chromium (as Cr) mc/Ke BDI.

(DLr5 UsEPA/SW 846/7OOO8
Cadmium (as Cd) mg/Kc BDT

Dt:5 U9EPA/SW 846/70008
Lead (as pb) BDt

L:1 USEPA/SW 846/70008
me/ke

BDL Below D ctaete Lible mit DI De tectio Ln rn

AUTHOR IZED SIGNAIORY

,*

Sample Descriptlon

Dat€- Start of

tAo, 7976,

melkg
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loncxure -E V I X

Rocog'riltd by llhltuy ot Envlroflnr'nl' Fotisl & cll,,rtt']t ch$ge (lro€F ) coyt o, hdr! a , tso mr:rois, Eo,rt{ror : 20rr cr nad co fany

WATER ANAIYSIS REPORT

Methods Reterence

15 30 l9S3Realfirmed 2006
rs 302 rt5 l9S3Reaffirmed 2OO5

ts Pa.t l1 : 1983, R"afli.med 2006

lS 3025{Part 23}: 1986, Reaffirmed 2OOg

Amds"1

lS 3025 (Part 15) : 1984, Reaffirmed 2@6, td
1999-12

APHAu 22d Ed.,2012,

APHN 22nd Ed.,2072,

lS 3025(Part 241: Reat irmed 2OO9
rs 2 : 2004

APHA. 22'! E 4500-NO3 ,84.722

9ampling procedure

Turbidity

SZ

t!iD! rld .o^a,ir*xr.
r. Ih. 

'.ron i,erlr ont ro Olc,.,npL r!'Ed xld nor rrlt . to atE hul? lhr rt sttt ,tor. n rtE r6t r.9dr n .y dltlr !
r|. rh. r!1r 

'.F.r..rho. b.;;;;;#;,::T on €rb" 
'-o'! 

srrd'{ i"'t!r..!n .q hr'*fry, !t! !u'!. ?!r!ttrb|r &'I.r(.,..,,.. ; ; ;".;; iiffi]f"?;,H.* ffi*fffiffi;ffi g,*mmx ffi: *
6-uotr ..",o.,"6 1.6 6" 6or, . ot rr,l. ato'I 4d, oglo,/2totT ao G/olrot]

Sample / Report ito GESEC/PRO/2018-1 elc h44t Report Date 12.04.2018t{ame and AddresJ of
Curtomer

o orvrlopmetrs pw, tro.RIZVI LAN

E}, MUMBAI.|(AIINA, SANIAI(RUZAI VILI"AGT XO!E (ATYAN,

Sample O€scription Water Sample
Sample collected by

Sampling Location Dat€ ot ramp lint 06-04.2018
Analysis 07.04.2018As ppr the Reference method

Laborntory

Proiect Site

Oatetompletion of Analysis 12.M.2018

Parameters Uoits Results

HYSICO{HEMICATP PARAMITERS
Colour Ha2en <5 5

eableOdour
Taste

-t.23
6.s,8.5

NTU 0.6 1 984 Reaffirmed 2006art
Alkalinity .r'e/l

724 200
Total Hardness 145 200 30r5 25 art{P 27 1 983) Reaffi 200rmed 6
Total Dissolved Solids mE/l 324 500

86 250 lS 3025(Part : 198E, Reaftirmed 2009
Chloride

Calcium me/l 2A.4
MaBnesium m*ll 18.2 30
Sulphate BDt 200

r BDL 0.05
Nirate mE/l 8DL 45
BACIERIOLOGICAL rESr

Tota I coliform per 1O0 ml Absent

1@ ml sa le

Shall not be
detectable in APHA, 22d Ed.,2ot2 , gz2t-8,9-66

BOL; Eelow Detectablp Limit DL: Detection Limit
A'{ALYZTD BY

Ne
AUTHORIZED SIGNATORY

c_$t'J*

Date- Start of

Standard Limits
(lS:105OG2O12)

Agreeable

ntcll

mell

melt
mell
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k x
PUC Certificate

r3

-t
YEH'CLr

mLL{r}l

A$H
rs'Ep,tH ,!xnat

rT[FoR.t
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.,,.,e.{r**f &s- 1- {J..---

Gf :.i-:.::.r.:f ':_AFE;:J'l#;ff f ;HfJfi fi ?ji;ffi,# jf fr#;l$;f,,*.ortpvtLtd. CtNNo U /49mpN?0 t 3pTCi 49666 
! --. 1

RecoEnl3ed bv uhrtlty ot Envltonmonl' ForoEl & clim'lo chsngt (MoEF ) covt ot tndr. End rso Eo.rr2o15, rso 4soo1 : 20.10 c!.rrcd coorprny

NOISE LEVIt MOntITORING EEPORT
9l04/t4,d'3

Name and Address of
Curtomer

RIZVI TAND OEV ELOPMENIS PVT. riD.
AT VIILAGE (OTr(ALYAN, KAI.I

rt fjatr!

!ANiAKSUZ E MUMEAI
Sample collectsd by Lat'oratory Sample Descrlption

Project Site Date ot sampllng

Noise Sample

06.04.2018

Verbsl Disrussion
Simpllrg p{ocedure s per the Re{creoce

method Reference

t
I

rSr.No l"o<ation nesult5
Day Tini€ ight fime

5.4

Arxbleot Nolse
Stendrrd in

*_,q(A) __
.55*/45r

MethoC

15 987 r)

Manual, Wt./5./5/3S&39, tssue
no. 3 ,slu.. date 10.0a_2014

RT

I

i1981 & Manufacture.

rk:Rerna

I

t-

i
I

i
I

Project
Site

.ll1lt:urin8 Day rime < s5. (Day time shait mean fro,I 6.00 rnr to 10.@ pm.)Lrrnit 0ur,n8 Nrglrt rimc < 45. {Nitshr time sha,t m€"n fr; i;.;;;;J iio.r.l
'As per Code
Soutces other
siie should be
olhet oteDs

ol proctice lor Contrctti.tg Notst pre$ribed by l,!o,se poljution Ccmm;itee iramthon lndusttics qnd Autcnobiles, th" moximunt noise leyelsaeor the canstrurtiot,timired to 75 dB(A) Leqls n,in.) in tndust!lol ote,ls onrl to 65 dB(A) Leq(S nifl.) tnnic-it,/citi .ht;ntANAI.YIED BV

{&,{l:J

54
r..n,r ,nd .u,xt,t,onr, Ihrreponl'?cro.6tlotn. r.rdpr..,!r.d.ndnor.Drt.3lorhrbdr

,, ia. relulB go|,n 0r thri 16r r.po,t,ntyrlfi.rt

; mi;ru .,*ri#id"i,,fr#*'ffir,ffiffi*,#ffi{,ffi 
Ly;Hiffi a,*,,",.!are},y. c,!,() w.r.rtrrvr.,t.,r,!..orLrG.rurryo,0rrosrm,*,;,;:;:j-::1"-kv4t'r''lA:*l'p6'rxl.(h!..,'r'G6lon.q{c.!.o,dr!t*;r.

/murflnmr. tsl r6tun ot EdlF'.(r; rol:.r.d ts s./ r|,lpim b

a" .,,... --, 
__, -,-irv y, s., ,re}{m ,! fljrirr,i€r .f,J (ql ri.l.t tu tnird 9r.!y ur.ler. .ta!rcd br ltc .nn bry o, tcr,.tor,!l :nu !, r-ir j.:. (I:,., ) ll ?Ot r .. tytli | 2tt! i

12.04.2018
No

j

:iT.1ll1":l.l

1.

I

ut.
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G' :.::.::.:,:"yi IStrTx, xi-Jl;l,ffilp,Mf;
:j.(,lr l,:,) 1. Ii;rLi I l,-rix Sa,.iis!.,,.,(1 r,, .. r,f, ;R
,r i (i,.sra iii,rrairrrrtrl (n,, ,,** rr,r]| o,, *, ,,,,,,.,,,. ,,,r,,,

Rscognt63d by Mi.teky o, Environm.nt, Forest & Cl.nat Change {[loEF ) Govt. o,lndle lnd tSO g@.t,20r5 ISO 45001 : 201! CorUflad Company

Wind Speed Averaae

AMBIENT AIR QUAUry ANATYSIS REPORT

Units Re5ults
NAAq

Sta.|dard

6.8

Parameters

ANALYZED BY

Methods Reference

AUTHORIZED SIGNATORY

re.ms r.d 6ndnios5

: lI lI,:1 :4r.r M\ 
'or,,. 

ehpr. r.u.d.nd 6.r eppr4 ro rh. bur./,n?16utrr rhwn rn ttur16t r.pofi hryd,ri..bs lhc,.rr r.rdr onnoi b.;;;;J;;;;":,:* * v'losr 
'&to" 

r'(tu.ruE ,G'!pc,aro,c, humd r p.a'tur., ,.r.nrron ur.,k.l;ru****ffi :,#I3::.I.*ffi *f*,fi ff r*r,trm;*H$;ffi tIffi 3ro*.r.qur.€med ' - - -it ta'elt 
'r i$d.14 torcd.d br u./ qrrptud bl o,'ronlr .nd ,oi ru{.t a dxrd p.ny rnt .. ltqu|rd t! d!!

6,Motf ilr{ev€d I it, br Gorr ot hd,.. r.on 6are (a n2fioif to Wo2_t 20 2 I

No
Date 12.04.2018Neme and Addre33 ol

Customea
RIZVI I.AND DEVr LOPMENTS PW. tTD.

, MUMBAIE
(ALINA, SANTAKRUZAT VITTAGE KOL'KALYAN

Sample collected b Iaborat ory n Ambient Air Sample

06.04.2018Date of Jampllnt

Oate. Start of 07.04.2018

Sampllnt Location

Sampling procedure As per the Reference
method

Project Site

n ofAnaOate-Com 12.04.2018

Max. Min.
femp.ra!ure (oC)

40/28
Max. Mln.
Relative Humidity (%l

68/44

Respirable Particulate Mafter
PM /2.4 100 t5 5182(pan 23):2006, & CPCB

Guideline!Respira ble Paniculate Matter
M [g/m' 30.8 60

CPCB 6uidelines

24.5 80 l5 5182(part 2l ;20O1, Reafflrmed
2006& CPCB GuidelinesOxides ot Nitrogen (NOx)

Sulph ur Dioxide (SOr)

31.9 80 r5 s182( part 6); 2006 & CPCB
GuidelinesThe above ofparometers m bien with n the limits

ttg/mt

uglm'

o

"t

,sl_!!ULe / Report

l]g/Nm,

-[q/!rl -,-,

-4h't"e Yt

t9

arr are

287



"...- UltraTech A.5, €NT€RPRIsCs
ll-Xttt 1

,-i
i

I
I
I

I

I

:

I.r:-7l:a1-il
fhe Engtneet's Chotce

RIZW DSTATD & HOTDI^S

ikrtlr.s.t C/o RZl/l UToPa,BEHLND KALTNA

GST : 2TAAACn5O2lKlZII

PAN NO : ABDIA

fnflr[a E'iJ tmE'I trtr,':rrrats
FTXOBLOCX POIYERGRqIr SEAL & DRY
lhrn Lry.. Jor^rrnc rDrt., Oul4.^r S,ec Crtlri.t S.lulitr ToLl w.t, P@6llg S.luoo.

AUTHORISED DEALER
Ultratech Cement Limited a Buildlng Construction Products

SHOP NO. lS, OWARKAMAI BLDG NO7, GURUSHARNAM COMPLEX, PLOTNO.285.
MARKET YARD, VISHRALI NAKA, PANVEL.410206

SHOP NO, 3, SURVEY NO. 125. BHUSAR MOHALLA, PANVEL,4.I0206,
Telefax No . 022-27464786 mob. 9769506062 / 9833957637 Emart . asentp_2o13@yahoo com

.ryx $n/olgE

J3 a
Qdtc:

(1UN 
^'o

1o/qebl8
,0419

t
1030

,to6.

SuFIotat

Ft.:$fit,tlPul
Q.vf 

,t x
(l,!9 r,rl.\'

tt.09b

6.04/o

lhl
L tqNqq

NOTE:BreakagesAllowedls3%,YouShouldMentionBreal(agesonchallanonly''- - li rt e^i""a 3% orTotal Quantity,No claim will Be consider lf Breal(ages Arc

Less Then 3% Of Totat Quantity Or it ls Not Mentioned on Suppliers Challan copy

ltt 1..) l. 668.1)lt

W
RI'IDIPLA!57
Plarlarrnc D.d. trD!ror

tT'r/r.=lr-
X?NALITE

t .6

u[&rysurttlt ltrrrcco
fuJ.|IoAq.!!o!in,udi1.itn.nd

Qrv

1{SN

a!)u6

A O ?a'
/,&,,&rr, (?.t)

,4b,:z s.oo1,t30 67.50600x200x150llIJASII BLOCK

{

(\

liiUPURC T

r_.1 ,"'Ch. o- -..-

'l \, ,/
NN{U i\u

o1vxn67,6 9"p - t;1 ts'1t111]

103,275.00
I

tt,196..\t)1.

t196.51)1

,roq j1 s ct(1.Eq8.LLyES

I
.)

SAN'TACRUZ (D )

68159910

l-/'

288



A.5. €NTCRPRISCS

,IAX UE

The Engineet s Choice

GST NO : 27ABDFA798OM
PAN NO I ABDFATgSOM

,/rla.

,&q@e,.-{&*. "* -,t r {tli' r r i

SHOP NO, 18, DWARKAMAI BLDG. NO 7, GURUSHARNAM COIVIPLEX PLOT NO 285.
MARKET YARD, VISHRALI NAKA. PANVEL-410206

SHOP NO, 3, SURVEY NO 125, BHUSAR MOHALLA. PANVEL.410206
Telefax No . 022-27464786.mob.r 9769506062 / 9833957637 Email asentp_2013@yahoo com

C'{LN NO

,4418

1o/Fe6/1s

ia29

Mcr
&&

oryr.+zfi:a rr-F- Ir,?F .-r!EE
FrxaBL&eK reWeRGKS*r1. ss&L & &8Y
lntn L!f.r Jor.rr.! tJadr, 0rl.r !i! 3lr!d9 0rq!!ite etl!r,.i Tord w.l'.' tmllrio Sdv!6

ZY p,&x &

!\)w,
1,

6.08

5.0.cLI
t

I 'i.r.{
:'.i|Lx

(; !i'111,

NOTE: Breakages Allowed ls 3%,You Should Mention Breal(ages on Chall Only
lf lt Exceed 3% Of Total Quantity,No claim Will Be Consider lf Brea e5 Are

Less Then 3% of Total Quantity or it ls Not Mentioned on Suppliers Challan Copy

Iam@w
tt-,ralr a Ft"r{t:r l
Plar!.rl.g 6.d. r)mtior

qoE ,1,:N]Eti(gtIJf,t

flriIi.ry

KYKE&'Y€

t?

rm?',r?rry&lw
sers&e s?!re€$

C/ O . RZW UTOPLA,BEHIND KAL]NA CLT

CLstomer

RIZVI ESTATE & HOTELS
l{rex

GST : 2TAAACR5o2IKIZH
SANTACRW (E )

Q,) qQtu (w)
1tS1{

CUL(E

67.501,530 /66159910 FLYASH BLOC( 600x200x150
I t/

/ tos,zzs.oo

a *,e W di K.&:&*h
F8Wuft""Kt r i ,

,"" r. [--\\.-),1"""c\\..H"'",.1'\\\h Y,/L l'-t
\-\\\/ V,,\ J}\

e&rr__-_Js*/prA\..# '

$EJnCLqi I'lO - 9,0{ 18 a 8825

103,275.00

6 tt6.5A

a:\t6 5a

115,668.04,/

ENEflI

1
l

AUTHORISED DEALER
Ultratech Cement Limited a Building Construction Products

Ar,toul\tf
(q.s)

289



UltraTech A. S. CNTERPRISCS
rt)e t.€t1;e..s Cho,.e

C'ustontr:

AUTHORISED DEALER

'rftx I^r'lOIgE

CffNNo

o6.

Su6lbta[
qrablit/Rot ut
sgs'r.rAx
cGS,f'tzx
9ftauL

Ultratech Cement Limited a Buitding Construcfion products

sHop No. 18, DWARKAi,4AI BLD9.lgrz: 
.GyRUSHARNAM COMPLEX, PLOT NO. 285,MARKEI YARD. VISHRALI NAKA, PANVEL . ;idi;6

SHOP NO, 3, SURVEY NO, 125, BHUSAR MOHALLA, PAr,rVLr. AIOZOS
Telefax No 022-274642A6 mob. 9769506062 / 9833957637 Email I asentp_2o13@yahoo. com

,0421
RIZVI DSTATE & HOTELS
C/ O RZW WOPIA,BEHIND ruUNA CHURCLI,

SANTACRTE (E )

12/.Fc6/13

1009

GST : 27AAACR5021KlZH

GS'I NO : 27ABDFA7g8OMTZV
PAN NO : ABDFAZ9S0M

AI
llrr IP3> 33asq3

l't',i,to ')'qll^q

6,0%

6.0%

fOK A S EANERII\IISES
t-

lylention Breakager On Challan Only
Claim Will Be Consider lf Breakages Are
ls Not Mentioned On Supptierl Challan Copy't,l 

/ 1t JJ,t)anl l1 t,!) !t
, ^.)

o'lo,i4') Dl ,Yl"'tlf
I

ury
SUF.R3TrrGCro
Rdy ro &pt Porn, Modr,Ld Mdar

A%Oulft

68159910 FLYASH BLOCK AAC) 6OOX200xl00 920 41,400.

1EHICLE N.o - 511{ 4E ,f7299

41,400.00

2,1E4.A0

2,484.00

W r&Ttu- urtt',rT?nrll:txoBI-ocx FowERGIOUT sEire=;;
^,h 

L./.. Jot,'rno y. ir o. rr .trd s,,q0 c,!!rir S.Lri" r"r.r w.r, p,"ar,,c;;

mEr ra'- rrr--7,-h
M#rP"}IHY ^X,I,BF}JIF

t0

NOTE: Breakages Allowed ls 3%,you Should
lf lt Exceed 3% Of Totat euanrity,No

Less Then 3% Of Total euantity Or it

a14)

PVT LTD

t-{5N
CADE :tafe 1,a11 (q.s)

45,&

-.''

)
ll/!'

16,368.00
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/+ _x 11/

I

f glywAy RMc pLANrs pW, LrD.
217, (arlrk Complex. 0pp. Larmr lnd. Eslate,
New Iink Boad. Andheri tWestl. Mumbai-400 083.
Iel.: .9l.22 61232S00 Fax : .91.2? 6123256t
t mail : skyway llnc@slywayoro!D.co.in
CIN : U749901\4H2009pTC I 91493

4
ht
il

(YIIVAY
RMC PLANTS I

cn
Y

TAX INVOICE
I Bcued U/S€<don 31OF GST AcT I

To,

RIZYT ESTATE & HOTELS PVT. LID. - SANTACRUZ
C/O. RZVI BUILDERS,RIZVI HOUSE,
I ST ELOO& HILL ROAD, UI
BANDRA (WEST), MUMBAI - 400050.

Purthass Ord€r no & Date
046 O1-Og-2Otj

State Code : 27

Inwice I{G
R C/020790/17-18

o of Deliy6ry Challan

13

Payment T€rms

30 Days

42,572.65

--42,572.65' ,^''u

Dated.
07-o2-201A

;,nto l*
GSTNO : 2TAAACR502IKIZH
State Name : Mahara$htra
PANNO :

iE Address

KAUNA SRA-5, KAUNA, SerracnuT (E)
Sr.

Rr,,rc - RaoyMD( coNcRr-rr,i,r-:s (pur,rp)

ed in Annsxture)

tlsfl /SAC Quanuty

:az+soro 83.00 5,699.15 Cl.r.l'lT 4,029734 5

1

").

Taxable Amount 473.a2g.4s
CGST ln Wod3 r RUPEES FO|JRTY
SEVENTY TWO & SDfiY FIVE PAISE

SGSTIn Words ! RUPEES FOURTY TWO THOUSAND FIVE HUNDREDSEVENTY TWO & SUTY FIVE PAISE ONLY.

9.000/o

9.00%
.25

AmoUnI In worc's RUPEES FIVE I.AKTI FIFTY EIGHT THOUSCND ONE HUI,IDRED SEVENTY FIVE Total Amotlnt 558,,,,15,ao
Terms & Condltons:

TWO THOUSAT{D FTVE HUNDRED CGST

SGST
Rounding

l: Fjffil,P"?,h,"3,ll|l:"rfrET"il,"tgXl#f"H 
drart/choqus or benkremitrance by NEFr/RrGs rn ravour

3. All disputes ar6 subject to Mumbal Judsdicuon onty.

E. & O.E. ,

For Si(YWAY RMC PLANTS pVT LTD.

GST No. : 27AAMCS9233Q1ZE
State Name : Maha€shtra State Code: 27

P.A.N. No.: AAMCS9233Q

NILESH

Terms of del ivery

\
1l

Prepared By Checked By By

(Autfiirised Sigoatory)

DescrlpUon

a'it

Rate Unlt Amount

{ Dstails

\

291



sln'$v[I

A,urexure,-

SKYWAY RMC PLANTS PW, LTD.
217, Kartik C0mpler, 0pp, Laxmi lnd. Eslate,

New Link Boad, Andheri (West), lllumbai 400 053

Tel. : + 91.22.61232500 tat : +91'22'61232567

E-mail ; skyway_rmc@skywaygroup.co in

CIN : U74990|MH2009PIC191493RMC PLANTS }

TAX INVOICE
t lrrurd U/S€cdo0 31OF GST ACT I

To,

RIZVI 6TATE & HOTEIS PVT. LTD' - SANTACRUZ

C/O, RIZVI B TIILDERS,RIZVI HOUSE,
lST FLOOR. HILL ROAD,
BANDRA (WEST), MITMBAI - 400050.

GST NO : 2?AAACR502IKIZII
State Name : Maharashtra
PANNO I

State Code : 27

Purdrasc Ords no & orb
110 09-02-2018

o of HlYerY ch!llrn

1

PaymontTorms

30 Days

ufof, t Ll q

Sr Dcsctlption lrs /s c
cod. Quant v Rsta unlt Amount

RMC - READYMD( CONCRETE. 38245010 ;;l ,635.59 cu.t'lr 19,724.57

Taxable Amount 79,724,5'
(Challan Dat8ils .ttachad ln Annexture)

aa

Terms of det

EDffiEtrK
}ADEI

81r..

qIr l{a

cl63T In WO]dT ! RUPEES ONE THOUSAND SEVEN HUNDRED SEVENTY

FIVE & TWENTY ONE PAISE ONLY.

SGST In Words : RI,PEES ONE THOUSAND SEVEN HUNDRED SEVENTY

FIVE & TWENTY ONE PAISE ONLY.

Amount In wOTdS RUPEES TWENTY THREE THOUSAND TWO HUNDRED SEVENTY FIVE ONLY.

T6rm6 & Condltons:
'1. lntorost @ 24% P.a
2. Payment should be

rltll be chargod on delay payrnent.

mado by'A/c P!Ye. onlY - bank drafvdreque or bank remlttanco by NEFT/RTGS ln hvour

of 'gk!,w.y RilC Plantt Pvt Ltd.'

CGST

SGST
Roundlng

9.00%

9.00%
.01

1,775.21

1,775.21
0.01

Total Amount 23r275,OO

E. & O.E

X. I
irl.,

d) tf
SN

cST No. I 27AAMCS9233Q1ZE

State Name : Maharashtra Stats Codg: 27

P.A.N. No.: AAMCS9233Q

)

FoT SKYWAY RMC PLANTP'T LTD.

4>--
ry

Prepared By
fv Bv

(Auth

Site Address

KAUNN SNq-', KA'NA, SANIACRUZ (E)

Involca No.

RMC/02t l4tl17-1E

lDrt d.
112-02-2018t-.-

I

L

t-

3, All dlsputes are 6ubieot to Mumbal

NILESH

"ttr'nolChecked dy
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A xv

. 
.R. E CONSULruNTS

COIYBI'LTIITG CT'YIL - STRUCTURAL EIYGINEERS. PRo'JECI UATTAGEUEIIT OONSITLTANTA
401 , D-Wng, \rJh$e Tow€t, Folrdeol Rood, Jogoshworl M, Mumbol - 4OO l 02

Voblle:9692004772. E mo[: o truPolrvolo@yohoo.com

STRUCTURAL COilpLETtOt{ CERnFGATE

To,
The Erecutlve Engineer,
Administrative Bldg., ll Floor,
Anant lGnekar MaIu, Bandra (Essl),
Mumbai- 40O 051

Sir,

Sub trA Snharna an nlnr n^nTS N AA)) eA7)h l.\ al AAr1, Uafi l^o 6
1

407.7 7411-10_ 7412. 741211-2_ 741 7413114. 7411. 742A. 1-12.743
7

1

Santacruz (FEst). Mumbai.. (REHAA BU|LDING NO. A6t

l-l We U. AEIF R,UPALWALA have underhken Assignments as Consutting
Structural Engineer for the wort of Development on the above refened property for
il !. RIZVI ESTATES AND HOTELS PW.LTD the Owner/Devgtoper.

Based fi the completion certificate of site supervisor Test Reporb. And periodic site
inspec-tion carried out by me through my staff from time to time. I hereby certify that structural
york irp to Ground + 7 (seven)froor level has bo€n carried out as per my structr.rral oesign and
De{ails and to the b€t of my knorvledge the said structurg is sab and stable for wtrdn it is
irileflded.

M.ARIF WALA,
R.F, CONSULTANTS
D/401 , Wtite Tov\rer,
Fair deal Road, Jogeshurari(W),
Mumbai-40O'102.
Regn. No. STRyR/64

1. Archilocl/Licensed Surveyor : M/S. ESSAAR GROUP.
2. O^rner /Developer. : Mis. RIZVI ESTATES AND HOTELS PVT.LTO

6t

Date:014E-2019
Place: Mumbai.
Copy Submlttod to;
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Asne#ff-
R. N, CONSULTAIVTS

CON$I'LTIN(} CTtIlL - STRUCTURAL ENGINEERo, PR(}JECT IIIAI{ACEMENT CONAULTANTE
401 , D-l /1n9. Whlt6 lower, Fokdeot Rood, Jog66huarf {w}_ Mumbol - rO0 ,t 

02
Mobile : 989200477? . E moili ort hoo.com

STRUC ]-U" 8AL COMPLET}ON C ERIEIEATE

Io,
The Erecutiva Engloeer,
Adminrslratrve 8ldg.. tl Floor,
Anafit Kanekar Mar0,
Bendra {East}
Mumbai- 400 051

Sir,

Sub: ?roplsed SRA Scheme on plot baarino C.T.S^ Nos. S422_ 6422/1-31. 6423. 6{a3lt -6.
6424A. li42j.B/1-4.-6424C, s424cl1-3. &426. 6426/1-17. €422-_!422!]6. 6429A,
6429A11-11. 7370. 7374. 7375.7376A. 73 1 :&-7477 . 7379. 737 91 1.3. 73Er. 738111 -
1R 719' '73?rt1 -J -6 7]1qA 7:1AAr'r-6 T?,'nO 7An1t7 P'f\ 7442 7r,Alt1-17
7nf\.\a 7a.{\2at1_r7 7 7aolln Tda.lntl-)n 7r,ni 72altl1-A 7427 7Aa7t1-a1.7 4 1 E

743811-7" 744A. 744 1-14. 7441. 7441t1-14. 7448" 744U1-17. 7451. 7451/1-11 0t
{llaoe kole kalyan. Sanlacruz (Er, Mumbai. {BLOG. N0 A-3)

1 ]'WE M, ARIF RUPALWALA hA}E undertaken Assignments a3 Consulting
Struclu,ai Er€ineer for the wo{k of O€velopmefi on the abor'e fetened prcperly lor
Mrs. RIZVI LAND DE LOPMENTS PVT.LTO, lhe OvrnedDev€loper

Bas€d on ths Complelon Csfficale of Site $upervisor Test Reports. And penodlc ste
inspsclron canied out by me through my statr from time to timc. J hereby cert,fy that Structural
worr( up to Ground + 7 (Se!6n)ffoor bvel has been canied out as per my Structural Design and
Details and to th€ b83t of my knotledge tha said stnrclur. is safa and stable for whkh at is
rntended.

['.ARIF RI'PALWALA
R.F. COI',8IJLTAI{IS
D/401, Whita Tci /er.
Feir deal Road, Jog6hwari{Vv).
Mumbai*{00102.
Regn No STR/R164

Dale 15-03-2016
Place Mumbar
Copy Submtted to;
1 Architeculicans€d Surveyor : MlS. ESSAAR GROUP.
2 Awnet nevetcE,e.. : !ys. RIZVI LAND DEVELOPMENTS pvT,LTD.

t:
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& xvl

rb
RizY,House. 'lsl Floor. Hit, Road.
8and.a (W). Mumbai - 400 O5O
T6l.1 2542 4961 t 2642 6767 t 69
Fax : 91- 22-2643 9977

D,te, IAIo0l&1tr

Sub: Submlsslon of Compliance Report for propcsed constnrct on of
Resldentlal cum coInmerdal proiea under SRA Schem€ at
Kolekalyan, Santakruz MBmbai, Maharashtra,

Ref: Environmenral Ciearance vide letter no. SEAC_2011/CR .7 6O/TC-Z Dated
23.47.2012

Dear Sir,

This is with reference to Environmental Cleararce vide le$er no. SEAC-
2077 / CR.7 60 /TC-z Dared 23.01.201? from Env. Deparrment, Covt. of
lilaharashtra.

lVe are enclosing here rvith the detailed Compliance report of (December 2016
ro May 2017J along with dully filed data sheer.

To,
Minlstry ofEnvironment, Forest & Climate Change,
Regionalofiice IWCZ),
Ground Floor E wing,
New Secretariat Building Civil Line,
Nagpur ,140 001.

Thanking !,ou,
Yours faithfully,
For Rlzvi Land Developments pvt. Ltd.

Enclosed: Hard copy of Compliance Repon for the period December 2016 to
May 2077

Ccr

1. Regional Omce, MPCB, Coyandi
2. Enyironm€nt Depafimetrt, Man ali

sr'fu *rw

b

n
RIZVI ESTATTS & HOTEIS PVT ITD
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NEVI ESIAIES & HOTEI.S PVT. [TD.fb
Rrzvi House. l sl Floor. Hill Road,
Bandra (W). lvlumbar - 400 050
Tel. 2642 4961 12&26767 t69
Fax : 9r-22-2643 9977

D",.,3QI1?l20ll

To.
Midsary of Envlrormcul, Pore$t & C'limatc Chlnge.
Regional oflicc (WCZ),
Ground Floor E wing,
Nc\r. Secret{!iat Building. Civil Linc,
Nagpur 440 001.

Sub: Submission of Complinnce Rcpori 1or Froposcd E:pansion of Residentixl
projcct \rith SRA Sthr:mc tll vilhgc Kurar, Ilalld (E), Mumbai.
Mrharrshtra.

Rcf:
l, Environmcntal Clcarance vide lcuer no. SEAC-2O0E/CR 33/TC'3 D3{cd

03.0E.2009
2. Amcfldment in Environmental Clcarancc ride lctter no SEAC-

2008/cR.33/rC-3 Dared 30.09.201 4

l)car S ir.

'I}is is rvith rcfii:rcnce to Environmental Clearancc vidc tettsr no, SIIAC'
2008/CR.33iTC-i dated 03.08.2009 and Amendmcnt in Environmcnlal C learsnqc lidc
lcttsr no. SEAC-2008/CR.}3/TC-3 Doted 30.09.1014 l'rom F,lrv. Dcpsnmcnt' Covt. ol
Maharashtra,

We arc cnclosing herc $ ith thc dctailcd Compliancc report of (June 20 I 7 to Nov€mbcr

2017) along \ ith dully filed darl sh.ct.

Thanking you,

Yours faithfully.
For Rizvi Eslates & Hotcl Pvt. Ltd,

For Rkvl & Ho$b Pvt Ltd.

Author tY orctor

Eoctorcd: Hard copy ofCompliancc Rcpon for the pcriod ofrunc 201? to Novcmber
2017

Cc:
l. RegionalOflice. MPCB, Govandi.
2, Environment Department, Mantatahya, Mumbai.

.':arad, (r| sr.lrd i$rd4t..{.].

i ;i -1:il ii:it .:,.in:.:i.

( id.&l-c . {itrri'

i<r.* s)
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A* Xr-r

rh ZVI ESTATE S & HOTELS PVT, ITDRI

Rizvr House. 1st Floo.. Hill Road
Bandra (W). Mumbai - 400 050
Tet.: 2642 4961 t26426767 t69
Fax : 91- 22-2643 9977

Subr Submlsslon of Compllance Report for proposed construcdon of
Residentlal cum commerclal prorect unaer Snn Scheme at
Kolekalyan, Santakruz Mumbal, Maharashtra.

Refr Environmcntal Clearance vidc letter no. SEAC-2o11/CR .Z 60 /TC-z Dated
23.01.2072

Dear Sir,

This is with reference to Enyironmental Clearance vide letter no, SEAC-
2017/CR,760/TC-z Dated 23.01.2012 from Env. Department, Govt. of
Maharashtra.

Date: 15l0.6l?o!1
To,
Re8lonal Officer,
Maharashtra Pollution Control Board,
Raikar Chambers, "A" wing,216,2nd
floor, Deonar Gaon Road, Near lain
Mandir, covandi (E), Mumbai - 400 0BB

Wc are enclosing here rvith rhe detailed Compliance report of (Decemtler 2016
to May 2017) along with dully filed data shect.

Thanking you,
Yours faithfully,
For Rizvi Land Deyelopments pvt. Ltd.

Au

Enclosed: Hard copy of Compliance Report for the period December 2016 to
May 2017

Cc:

r-irC

v

r .'it,. .l

1. Environmeot Department,Mantralaya, Mumbai
2. Director, MoEF, Nagpur

L

I
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RIZU TSTATES & HOTEI.S PVT. ITDrb
Rizvi House, 1sl Floor. Hrll Road
Bandra (W). Mumbai -400 050
Tet : 2642 4961 t 2642 6?67 I 69
Fex 91-22-26439977

Dntc, 2gla6l 20 J1

To,
Shrl s. M. GAVAI (lAS)
Prircipal Secretary, SEIAA,

Environment Depaft nrcnt,
Mantralaya,
Mumbai - 400032

,o^

-Lfia.ry
.qffi ntIrt

qqtaror i.,''r

fi'rc, T{' ,-

sub: Submissio[ of Compliance Report for Proposed construction of
nesldentiat cum commerclal Proiect under SRA Scheme at
Kolekalyan,Santakruz Mumbai, Maharashtra.

Ref: Environmental Clearance vide letter no. SEAC-2 011/CR.7 60/TC-2 Dated

23.07.2012

Dear Sir,

Thls is with reference to Environmental Clearance vide letter no. SEAC-

2071./CR.760/TC-z Dated 23.01.2012 from Env Department, Covt of

Maharashtra.

We are enclosing hcre with the detailed Compliancc rcport of IDccember 2016

to May 2017) along with dully filed data sheet.

Thanking you,
Yours faithfully,
For Rizvi Land Developments Pvt. Ltd

Enclosedi copy of Compliance Report for the period December 2016 to
Mav 2077

1. Regional oflice, MPCB, Covandi
2. Director, MoEF, N?gpur

Cc:

)
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fb RIZU ESIATES & HOTEI.S PVI. [TD.
Rrzvr House. lsl Floor. Htll Road.
Bandra (W). Mumbar - 4OO O5O
Tel. : 2642 4961 12642 6767 t 69
F ax 91 -22-2U3 9927

D"t":301i?l2pJ-+
'fo,

Shri S. M. GAVAI (IAS)
Principal Secrerary, SEIAA,
EnYironmenl Departme t.
\,lantralaya.
\.lumbai - .100012

Subi Submission of Complidlce Report for proposed Expansior of Residential
projeci wirh SRA Schcme lrt vikge kurar, litalad (E), Mumboi,
Maharashtra,

Ref:
l. Environmental Clearance vide lener no. SEAC-200g/CR.33lIC_3 Datcd

03.08.2009
2. Anendment in DnYironmental Clcarancc vidg lelter no. SIIAC]-

2008,cR.31/'IC-3 Daled 30.09.?0 t.l

l)ear Sir,

'fhis is with reibrence ro Envirolmenlal Cleamncc vide letter no. SF,.\C.
2008lCR.l3flc-3 dated 03.08.?009 and Amendment in Environmenrlrl Clcarancc vidl}
letter no. SEAC.2008ICR.l3nC-3 Dared 30.09.2014 tionr Env. Departmenl. Covl. of
Maharashlra.

We are enclosing here wirh the detailed Coinpliance repon of(June 2017 ro Novcmbcr
2017) along with dully filed dura sheer.

Thanking you

Yours l'aithfully.
For ll.izvi Est{tcs & Hotel pvt, Ltd,

For RLvl & Hotqls PyL Ltd,

ut hori tu!r
utr6clor

Incloscd

Cr:

llard cop) ofcornpliancc Repon lbr the period ofjune 2017 ro November
20t ?

l. Il.egional Ollicc. MPCB. Coldndi
2. Dire.tor, MoEF, Nagpur fo*' 

^i.'J*k
d,"n II

Griu, 1cl r{

6 7
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RIZU ESTATES & HOTEI.S PVT. [ID.fb
Rrzvr Holse. 1st Floor. Hlll Road.
Bandra (W). Mumbai - 400 050.
Tel. : 2442 4961 I 2642 676? t 69
Fax | 91-22-2U3 9977

r)"1", oglgl\491ts
To.
Regional Ofncer,
tv'laharashtra Pollution Control Board.

Raikar Chambers, "A" wing, 216, 2nd

floor. Deonar Caon Road, Near Jain

Mandir, Covandi (E). l\'lumbai -'100 088

Sub: Submissiotl of Compliancc Report for l'roPoscd Erpansion of ll!'!tidcntial
project $ith SRA Schcne at Vilhge Kurrr. Malarl (E). IIumbri,
Mrhrr{shtr{.

I. Environmenral Clearance vide lctter o. SEAC-2008,,CR,33/l"C-3 Dared

03.08.2009
2. Amendmcnt in Environnrental Clearance vide lctter no. SEAC-

2008iCR.33/TC-3 Daled .i0.09.20 I d

Dear Sir,

This is with relbrence to Environmental Clearance vide letter no. SEAC-

20081CR.33/TC-3 dated 03.08.2009 and Amcndment in Environmental Clearance vidc

lener oo. SEAC-?008/CR.3.]/TC-3 Dated 30.09.?014 l'rom Env. Department' Covt. of
Maharashtra.

We a.e elrclosing hcre lvith the delailcd Compliancc repon of(June 2017 lo November

2017) along rvith dully filed data shecl.

'l'hinking )'ou.

Yours laithfully,
For Rizvi Est{lcs & Holol l'r1. Lld.

For Rlarl I llot6ls h,t. Ltd.

Aulhor tory Dir€ctor

Iinrloscd l{ard copy ofCompliance Report lbr the period ofJune 2017 to November

2017

Environmcnt Departrnent, Mantralaya, l\4umbai
Director, Mollfr, Nagpur

llcf:

I

2

cc

oth.q/a,l'.

l
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C-
Annexure -XX

tr&#iiii &{a&arasb&'* Fsl}ation Cortro} Sexrd

rymry X-S,q-q&eix{rystw

FORM V
(See Rule 14)
Envirqnmental Audit Report for the financial year ending the 31st March 2023

Unique Application Number
N4PCB-ENVIRON[4ENT-STAIE[4ENT-OOOOO52249

PART A

Company Name
Rizvi Land Developments Pvt. Ltd.

Address
at Village Kolekalyan, Behind Kalina Church,
Kalina, Santacruz East- Mumbai

Plot no
Plot bearing CTS No. 6422, 642211-37,6423,
6423tr-6, 6424-A, 6424-8, 6424- BIL-4, 6424-C,
6424-Cn-3, 6426, 642611-71 , 6427 , 6427 n-r6,
6429 4, 6429Alt-71, 1 31 0, 1 31 4, 1 37 5, 1 31 6A.
1316A

Capital lnvestment (tn lakhs)
7500.00

Pincode
400050

Telepho,,e Number
9 773375507

Region

Application UAN numbet
UAN N0.0000127092

Taluka
Kalina

Scare

LSI

Percon Name
Dr. Akhtar Hasan Rizvi

Fax Number
0

lndustry Category
Orange

Consent Number

Vi age
Kolekalyan

City
Mu mba i.

Designation
Director

Email
estatesrizvi@gmail,com

tndustry Type
021 BUilding and construction project
more than 20,000 sq. m built up area

Consent ,ssue Date

2023-02-27FormatL.0/CAC-CELUUAN
N0.0000110807/CO/2302001904

Establishment Yeat

Last Environmental statement submil"ted
online
no

Consent Valid Upto

2023-06-30

lndustry Category Primary (STC Code) &
Secondary (STC Code)

Date of tast eovironment
statement submilted
Mar 3 2023 12:00:00i000AM

Product lnformation
Product Name
Total construction area { m2)

Consent Quantity
587 41.32

Actual Quantity
30306.44

8y-produat l.lfo/Imation
By Product Name
0

Consent Quantity
0

Actual Quantity
0

UOM

L4trs,ry\

&,

Submifted Date
03-03-2023

Company lnfarmatign

19 78

UOM

Mtrs,rY
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Part-B (Water & Raw Material Consumption)

7) Water Consumqtion in mi/daY
Watet ConsumPtion for
Process

cooling

Dofiestic

Arl others

fotat

Consent Quantitr in m3ldaY

582.00

0.00

0,00

0.00

582.00

Actual Quantry in m3/daY

393.00

0.00

0,00

0.00

393.00

2) Effluent Generation in CMD / MLD

Pafticutars
Sewage qeneration ( m3/d)

Consent QuantitY
466

Actual Quantity
340

UOM

C[,1D

2) Product Wise Process Water Consumption (.ubic meter of
process water Pet unit of Product)
Name ol Products (Production) During the current

Financial year

0

uoM

CNlD

3) Raw Matetial consumption (consumption of raw material
per unit of product)
Name of Raw Materials During the Previous

financial Year
0

During the current
Financial year
0

UOM

CMD
0

4t Fuel Consumqtion
Fuel Name

Diesel

Part-C

Consent quantity
170

Actual Quantity
0

UOM

Ltr/Hr

Potlution discharyed to environment/unit of output (Parameter as specified in the consent issued)

IAI water
Pollutants
Detail

Quadtity of
Pollutants
discharged (kuday)
Quantity
0.34

C once ntratio n of P ol luta nts
d i s ch a rg e d ( M gl Lit) E xce Pt
PH,Temp,Colour
Concentration
10

P e rcentag e gf v a riatio n
from prescribed
standards with reasons
o/ovariation

<80

Standard Reason

10 W thin th
lim t

[B] Air (stack)
Pollutants Detail

Part-D

Quantity of
Polluta''ts
discharged (kAday)

Quantity
0

Co ncentratio n of Pol I uta nts
discharged(MglNMJ)

Percentage of v ariation
frofi prescribed
standards with reasons
Yovariatign
0

Concel,tration
0

standard Reason

00
0

HAZARDOUS WASTES

7) From Process
Hazardous waste Type Total During Previous Financial year Total During Cuffent Finaicial year uoM

0

During the Previous
financial Year

0

BOD

304



5.1 tjsed or spent oil O 0 Ltr/H r

2) Frotn Pollutian Control Facitities
Hazardous Waste'lype Total During previous Financial year
00

Part-[

Total During Cufient Financlal yeat
0

UOM

CMD

SOLID WASTES
7) Fram Pracess
Non Hazardous Waste Type
Bio degradable waste( Kg/d)

Total During Prcvious Financial year
874

fotal During Current Financlal year
874

UOM

Kg/Annum

2) From Pollution Control Faciliti€s
Non Hazardous Waste Type
Sludge from STP (Kg/d)

Total During Previous Financial year Total During Current Financial year
3

UOM

Kg/Annum

j) Quantity Recycled or Re-utilized within the
unit
Waste Type

0

Total During Previous
Financial year
0

Total During Current
Financial year
0

uoM

Kg/Annum

Please specify the characteristics(in terms of cgncentratign and quantum) of hazardous as welt as solid wastes and
indicate disposal practice adopted for both these categories of wastes,

7) Hazardous Waste
Type ol Hazardous Waste cenerated ety of Hazardous

Waste
5.1 Used or spent oil 0

Concentration of Hazardous Waste

DG is not installed on site 24 hrs po\.',/er supply is available
on site

UOM

Ltr/H r

Z) Salid Waste
Type of Sorid Waste Generated
Biodegradable waste ( Kg/d)

Qty of Solid Waste
414

UOM

Kg/An n u m

Concentration of Solid Waste
biodegradable is converted into compost

lnpact of the pollurion control measures taken ol, corsen/ation of natural resources and consequently on the cost of
production,

Description Reduction in
Water
Consumption
(M3/day)

3

Reduction in
Fuel & SotYent
Consumption
(Kuclay)

0

Reduction in
Raw
Material
(Ks)
0

Reduction in
Power
Consumption
(KwH)

0

capital
lnvestment(in
Lacs)

3

Reduction in
Maintenance(in
Lacs)

1water spray for
dust
suppression,

Part-H

Additional measures/investment proposal for environmen
{A] lnvestment made during the periqd of Environmental
Statem€rt

tal pfotection abatement of pollutian, prevention of pottution

t3

Fart-F

Part-G
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Detail of measures for Environmental Protection

Water sprinkling for dust suppresslon

Environmental Protection Measures Capital lnvestment
(Lacks)

Water sprinkling for dust suppression 3

[B] tnvestment Proposed far next Year

Detail of measures for Environmental Protection E nvitonmental Protection Measures

Water sprinkling for dust suppression, sanitation facilities to

workers , Wate;supply to workers, Environmental lVonitoring
Water sprinkling for dust suppression, sanltation

facilities to workers , Water supply to workers,

Environmental [4onitor]ng

Part-l

Any ather particutars for tmproving the quality ol the environnent'

Particulars
ntintation atonq the elant Boundary, lnternal Road development , Landscape development , sTP for treatment for sewaqe treatment 

'

Biodegradable waste disposed of through

Name & Designation
Dr. Akhtar Hasan Rizvi , Director

UAN No!

[,4PCB-ENVIRON[4ENT.STATEMENT-OOOOO52249

Submitted oni
03-03-2023

:r+

Capital
lrrvestment
(Lacks)

8,0
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@he Gszette of fllndio

TI. s4sl

No. 5451

T$ ffi, cqmqn, qrd +, :or+zqreJa rs, rsas
NEW DELHI, TIJ'ESDAI MARCH 4, 2OT4/PTIALGUNA 13, 1935

vqfq{ur st{ ql rnaq
srfuW-{r

'r{ ffi, za F.dfr, zora

ft,r.sll. 637(sr),-ddq qc+r, qqf+rq (d{c]ur) sTFrf{qq, 1986 ( 1986 61 29) q1 qRr 23 Em r<< vrffi'
q v*q ort <{ Tfi slFrfrcq +1 qm s * q.ir wil frftd yrkdi sl qqt-qtur ({{srur) slFf{m, 1986 q1 ttrtt 3 rfr
sc-trnr (3) d er*r +fu q-as-R N.rfdd f6q.rq qrt rrq sfu qq{rqqh qd-as qqq;6 nrfiio{ril (H {sq
grd vlq( s* yrftro,q o-a .rqr t) +j r< yrfir+rui 6rrt e1q-fi ufir*rftar + fdr cF!+fitat qr trqr rord
s] qrfr qqiE{ur 3r-{cltr{t' ih1 {rd + qffrrq"r +1 <vn d cFstfir ygn-si el qnq ffireil dfus ffi qd ffir
gq yrd * 3Id-{ f6 d.fu sr+n lrffi' + tt yfl+qr qr vfurtq 6{ s+fi qr r;n erfrri{qq q1 rrm s d
srqd 6i Hc €ffidd d s#fr, qiq *frq {.sR +1 nq d at* fdn i td +lffi errq{T6 +, qR srtfHd E] d
elftrrqsi * foq r* qft*r+ rtrq-s]'61 tS cqtewr 3fircftilcj'6) T+ crerFrd tsi qr qrcs ftc qri ?E f{ifl
qffi 6{i 61 nffi'q;r yrqrd-qt orfr tr

[s. i-r ror:lzrzor:-e*ri q ( e{ri) ]

effiqdrrfr,q{-fffie
MINISTRY OF ENVIRONMENTAND FORESTS

NOTtrICATION

New Delhi, the 28th February, 2014

S.O. 637(E).-In exercise ofthe powers conferred by section 23 of the Environment (Prctection)Act, 1986 (29 of
1986), the Central Government hereby delegates the powers vested in it under section 5 of the said Act to all the State and
Union Territory Environment Impact Assessment Authorities (Hereinafter referred to as the said Authorities) constituted
by the Cental Govemment under sub-section (3) ofsection 3 ofEnvironment (Protection) Act, 1986, to issue show cause
notice to project proponents in case of violation of the conditioN of the envioronment clearances issued by the said
Authorities to projects or activities within their jurisdiction and to issue directions to the said project proponents for
keeping such environment clearances in abeyance or withdmwing them, ifrequired, forviolations, subjectto the condition
that the Central Govemment may revoke such delegations ofpowe6 or may itself invoke the provisions of section 5 ofthe
said Act, if in the opinion of the Central Govemment such a Course of action is necessary in the public interest.

[No. J-1 101312D013-IA. @]

AJAY TYAGI, Jt. Secy.

950 Cy20r4 (t)

s.{qs qqe

a-'T

3ICTEIFq
EXTRAORDTNARY

qm II-€us 3-srI-EIo-g (ii)
PART Il-Section 3-Sub-section (ii)

crRrar i u-firfrrd
PTJBLISHED BY AUTHORITY
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